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Heard Mr.' A. Ahmed, learned

| counsel for the applicant and also
! MXe MJ.Ue Amed’ learned Addle CeGeSe

c. for the respondents.

Issue notice to show cduseé as

to why this application shall not
| pe admitted. :

Post on 5.8.2005. Written
in the_meantime.

\(/YW

Member Vice-Chairman

~ Mr.A.Almed learned co. unsel
for the applicant has filed letter
of absencee. M8.S.Das learned counsel
on behalf of the respondents seeks
time to obtain instructions.

Post the matter on 23.8§Q5.
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- Heard Mr.A,ahmed learned counsel
for the applicant and Mr.GeRahul,
learned counsel appearing on behalf
of the Respondents., Mr.G.Rahul,
counsel for the Res_ondents pas-
submitted that the reply has been
filed to-day. Mr.a.Ahmed,counsel for
the applicant seeks time to filev‘
rejoinder.

Post. the matter on26.9.05;>j§
v

Vice«Chairman

“

Mr. A, Ahmed, learned counsel
for the applicant submits that %ome
‘more time is required for filing
written statement. Mr. G.Rahul, learnec
learncd counsel #£wxxke appears for

the resoondents. Post on 16, 11.2005.-
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. Vice-Chairman

t ("
Mr.A.Ahmed learned counsel’”for
the applicant and Mr.IM;U{Ahmed
learned Addl.C.G.S.C. appearing for
Respondent No.l1l and Mr.G.Rahul
learned counsel app earlng for-, Re%pon
dents No.2,3 & 4. lhey submits that
the case is ready for hearing.
" Post the matter before the
Div181on Bench.
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08.03.29ﬁ§ Mr. A. Ahmed, learned ceunsel
fer the applicant is alsent due +te
b2reivemens,” in the family. Pest
wefere the next Divisien Bench after
twe wWeeks,
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’&’ M /% 274742006 Counsel for the parties submits
. 7/1/‘; P 4 )’w/—“i’g they are not ready with the matter

because of personal inconvenience.

| - L l/:\ -
‘ ?&\ Aaot 7 A/7 Hence prays for ad jourmnent‘a]
2 /J,Ze—a-%r”"% Post on 22.8.2006. !
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y J }\—L Ccasbe 1's /24@6@4 22.08.2006 At the i'équmt of learned Counasal for e~
’ ' !@T /w’mm?. . the Respondents, the case is adjourned.
) o 2 y . Post on 28.08.2006.
: R\- 806

. 3 ‘ Vice-Chairman
jmbf T

d“'\k Case (s \'Lquﬁaﬂ :
lﬁp"r ['\Wu.'wg» 28.08.2006 Present: Hon'ble Sri K.V. Sachidanandan
- Vice-Chairman.

‘906, Post on 05.09.2006.
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o 0.A. No. 150/2005 -
- | L
S . <05:09.2006 Present: Hon'ble Sri K.V. Sackudanand"‘an
T Vice-Chairman.

Ms S. Bhattacharjee, learned
Counsel repreSénted the Applicant and
submitted that the matter ﬁmy be posted
in the next week and posmvely she will

y ' argue the matter.
19930l - . Post on 20.09.2006. «

Vice-Chairman -
fmbf :

L , .20 09.2006 Present: Hon'’ble Sri K.V. Sachidanandan
— S ' T a . Vice-Chairman.

Heard Ms S. Bhattacharjee, learned’
Counsel for the Applicant and Mrs. .S.

' ﬂ . ' ‘ Chowdhury, learned Counsel for .the
29 ' /0 6C . Respondents. Hearing concluded.-
o — . Judgment delivered in open Court, kept in-
- C@wf (9" [~ separate sheets. The Application is
};,., [~ L) beeh disposed of in terms of the order. No order
C (g - :
, 2 o /A - as to costs, -
: - i D - . - ‘
o 22 : \,/
(‘L 7[; ~ 7 |
&) : Vice-Chairman
0 x @9«()/97 [ mb/



" IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
| ' GUWAHATI BENCH, GUWAHATI

150 ofzooe’ o
OB NOu crereeeseseeios e seessesssssseesesinsseeseesesans ereeeeenae reevennans "
E ‘ . 20.09.2006
DATE OF DECISION ...cocovvinneivinannnn
Dr. Dharam Singh S
P, e terererraranesanieeeneeness APplicant/s
Mr Adil Ahmed and Ms S. Bhattacharjee o
OO TRON SR, Advocate for the
- . ) | ~ Applicant/s.
- Versus-
Union of India & Others ‘ ,
............................................. . Respondent/s
- - Mr K.N. Choudhury, Sr. Advocate Mrs. RS Chowdhury, Mr G. Rahul and
Ms S. Das : _
.................... Advocate for the' -
‘ ' ' S Respondents
CORAM |
HON'BLE SRI K.V. SACHIDANANDAN VICE-CHAIRMAN
HON’BLE
1. Whether reporters of local newspapers Y s/No

may be allowed to see the Judgment?
2. Whether to be referred to the Reporter or not ? ) Yés/No

3. Whether to be forwarded for including in the ngest

Bemg complied atjodhpur Bench ? . YegfNo
4. .Whether their Lordships wish to see the fair copy
- of the Judgment ? _ ?}é/No

}\ C\ﬁ,s, .
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Dr. Dharam Singh

4. Dr.S.P.Singh,

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
: GUWAHATI BENCH

Orlgmal Apphcatlon No 150 of 2005
Date of Order: ThlS the 20th day of September 2006.

- Tlae Hon'hle Sri K.V. Sachidanandan; Vice-_Chairrnan."

~Senior Scientist

- National Bureau of Soil Survey and Land
Use Planning, Regional Centre, Jorhat,
Jamungur: Road Borbheta jorhat 785 004

.v ce Appllcant: '

. By.Advocate:_- -~ ~Mr Adi_l.'Ahnied and Ms S.‘Bhattacharjee, Advocates.

- Versus -

-1 The Umon of India, represented by the )

. Secretary to the Government of India, - A
Ministry of Agriculture, . | - '
Kr:shl Bhawan, New Delhi - 1.

2. - The Secretary, Department of Agrlculture
Research Education & the Director General ICAR
Krishi Bhawan New Deihi - 1.-

3. The Dlrector National Bureau of Soxl Survey and Land Use

Planning (ICAR), Amravatl Road, Shankar Nagar,
" P.O. Nagpur, Pin - 440 010. :

4

“Principal Scientist and In-Charge, Head of Regional Centre
. National Bureau of Soil. Survey ‘and Land Use Plannmg IARI
} »Campus New Delhl - 110 012. :
. A , Respondents »

,'ByAdvo'cai:es: Mr "K.N. - Choudhury, Sr. Advocate Mrs.. RS.

Chowdhury, Mr G. Rahul and Ms S. Das, Advocates

oooooooo

ORDER (ORAL)

KV SACHIDANANDAN Vve) o

The ‘Applicant is presently Workmg as Sr. Smentlst under the
Respondent No 3. He Worked in the Techmcal T-6 Grade at Part Blalr

and was transferred to Izat Nagar as Semor ‘Farm- Manager (T—’?) in .




| 1961 Thereafter the” Applicant was appomted as Semor Smentlst at |

National Bureau of Soil Survey and Land Use Planmng at Nagpur The

- Apphcant was transferred to Kolkata and Delhi Centre on-his request In

- 2004 the Apphcant was transferred to Jorhat Centre The Apphcant

made several representatlons for cancellatlon of his transfer order He

- also ﬁled O.A No. 176 of 2004 before thlS Trlbunal and. the Trlbunal vzde

. order dated 11.08.2004 dlrectecl the Respondents to dlspose of the-

representatlon filed by the Appllcant The Respondents vxde order dated

11;1}1.2004 regected the representatlon_ of the A‘pp.llcant. ;Hence, this -

| Application seeking the folloWing reliefs:- |

“8.1 That the Hon’ble Tribunal may be pleased

: to direct the Respondents to set aside and quash
‘  the Impugned Transfer Order F.No.3-129/04-
Admn./4559/6 Dated 14™ June 2004, Office Order

No. RCD/Tech/553/6 Dated.17" June 2004 and

also -order ‘F. No. 8-20/2004-IA.I1 Dated 11-11-

2004 1ssued by the Respondents ‘

8.2 The Respondents may be dlrected by tlllS
" Hon’ble Tribunal to transfer the Applicant from

Jorhat reglonal centre to any other office at Delhi

or nearest to his home town i.e. near Gamabad
(UP) : :

- 83, To Pass any other rellef or reheves to Wthh
the apphcant may be entitled ‘and as may be
deem fit and proper by the Hon’ble Tribunal.

8.4 To pay the cost of the apphcatlon-.

2. B When the matter came up for h‘earing‘,tit is~:-suhmitted that the

Apphcant has already accepted the transfer order and he is now workmg

at Jorhat Centre Ms S BhattacharJee learned Counsel for the Appllcant

" submitted that in total the Apphcant spent at Port Blaxr and. North
Eastern Reglon for more than required | perlod ‘and therefore he is. -

| entltled to get transfer to Dellu or- any near by place, where hlS famlly :

is residing. The Applicant 1s-‘workmg at jorhat since 20_04. The




fmb/ .

S

»

: | Circum'stances has’ already changed from' the fact of the e‘arlier impugned
'order datéd 24.11.2004 and he could be eligible for transfer to Delhl or
.any nearby place Learned Counsel for the Appllcant also submltted that

» she will be satlsﬁed if a direction is given to the Respondents to consxder

his case sympathetxcally as was stated in a commumcatlon address to the .

Appllcant by the 3rd Respondent earlier that “as soon as the decision

,of the CAT has arrived, the mquest of Dr. Dharam Singh for his |

transfer would he considered sympathetically by the Authority of
NBSS&LUP” Mrs RS Chowdhnry, learned Counsel for the

| 'Respondents submltted that if 1t will suffice the ends ofJustlce, she has :

no_ objection.- -

3.  In the interest- of justice, th‘is' Tribunal directs that the

- -.Apphcant shall make a comprehenswe representatxon before the

o

Respondent No 3 spec1fymg his choice postlng forthwn:h statmg all his
grievances alongv\nth a copy of this O.A. and a copy of the order where

the above statement was commumcated to him. On recexpt of such

_representatson ‘the Respondent No. 3 and/or any other competent |

authorlty shall consider and dxspose of the same w1th a speakmg order

and commumcate the same to the Apphcant thhm three months from

- the date of receipt of the representatlon It is made clear that the

,B_esnondents will stand to the statement commumcated to the Applicant

order as to costs.

(K. V. SACHIDANANDAN )
'VICE CHAIRMAN
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CENTRAL ADMINISTRASTIVE TRIBUNAL

Dr.Dharam Singh T Applicant—
-Versus ~
The Union of India & Ors. . .. Respondents.
LIST OF DATES/EVENTS

02.11.1981 The Applicant was appointed as Senior Technical Assistant (T-4)
at Central and Water Conservation and Research Training Institute
at Bellary (karanataka)

12.11.1984 The Applicant joined as Farm Manager (Technical) T-6 on_direct
selection and posted at Central Agriculture Research Institiite, Port
Blair.

26.12.1991 The Applicant was transferred to Indian Veterinary Research
Institute, Izat Nagar as Senior Manager (T-7). After that he was on
deputation under the Ministry “of Agriculture in the post of
Assistant Commissioner (Fodder Development).

29.12.1999 The Applicant was selected and appointed as Senior Scientist at
National Bureau of Soil Survey and land use planning at Nagpur.

08.03.2000 The Applicant was transferred to Kolkata Regional Centre.

26.07.2000 | The Applicant was transferred to New Delhi Centre on his request. v

22.06.2004
‘__.M

11.08.2004

11.11.2004/

GUWAHATI BENCH ) 0 JUR2005

Original Application No. 1§ 0 12005 tg*ww’* RIS
Guwenhsti Bens

TRALT
ety *‘*‘H“m B wa\fa
Caitral Administeaiive Teibusal |

The Applicant was transferred to Jorhat Centre.

The Applicant filed a representation before the Respondent No.2
for cancellation of his transfer from New Delhi to Jorhat on
Medical and also his daughter’s academic interest.

The Applicant approached this Hon’ble Tribunal against the
impugned transfer order by filing O.A.No.176/2004. The Hon’ble
Tribunal disposed the said O.A. on the admission stage by
directing the Respondents to dispose the representation-dated
26.06.2004 filed by the Applicant.

The Representation of the Applicant dated 22-06-2004 was

rejected by the Respondents. Hence he has filed this O.A. against
the rejection order issued by the Respondents.

/

/



CENTRAL ADMINISTRASTIVE TRIBUNAL
GUWAHATI BENCH [-E T T S —

Eeantial Admiaiatrative Teibunal

Original ApplicationNo.___IT0 /2005 0 JUN200S
Wrrehll Smagnig
Dr.Dharam Singh ... Applicant Guweanes Bench
- Versus —
The Union of India & Ors .. . Respondents.
-INDEX -
SL NO. PARTICULARS PAGE NO.
1 Original Application - . —1to12
2 Verification — - = 13
3 Annexure-A B I'(%_
4 AmexweB - —
_ - W I8
5 Amnexure-C —_— \9
6 Annexure-D —_— 7
7 Amnexure-E - —-— = T 20t 2 ‘
8 Annexure-F —_— = T 21—\7} 25
9 Annexure-G _ — - - %é o Q5
10 Annexure:H -
11 Annexure-I — - A
Xure- —
12 Annexure-J — - - ii-b iq
13 Amnexure-K ~ - = 3
o~ 2]
14 Annexure-L - ‘
- D2
15 Annexure-M

(ADIL AHMED)
ADVOCATE
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

GUWAHATI BENCH, GUWAHATL

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL

ADMINISTRATIVE TRIBUNAL ACT 1985)

ORIGINAL APPLICATIONNO. /SU  OF 2005.

BETWEEN

Dr.Dharam Singh

Senior Scientist,

National Bureau of Soil Survey & Land

Use Planning, Regional Centre Jorhat,

Jamuguri Road, Borbheta, Jorhat-785004.
... Applicant

-AND- ‘

. The Union of India represented by the

Secretary to the Government of India,
Ministry of Agriculture,
Krishi Bhawan, New Delhi-1.

. The Secretary, Department of Agriculture

Research FEducation & The Director

General, ICAR, Krishi Bhawan, New

Delhi-1.

. The Director, National Bureau of Soil

Survey and Land Use Planning (ICAR),
Amravati Road, - Shankar Nagar, P.O.-
Nagpur, Pin-440010.

. Dr.S.P.Singh, 1 ko P

Principal Scientist and [Head Regional
Centre, National Bureau of Soil Survey
and Land Use Planning, IARI Campus,
New Delhi-110012.

...Respondents

C‘Abf(. A[.

* )4
Y
ig
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DETAILS OF THE APPLICATION PARTICULARS OF THE
ORDER AGAINST WHICH THE APPLICATION IS MADE:

This Application is made against the impugned Office Order
F.No0.8-20/2004-IAT11 Dated 11% November 2004 issued by the
Respondents in reference to order dated 31-08-2004 passed by the
Hon’ble Central Administrative Tribunal, Guwahati Bench, Guwahati in

‘0.AN0.176 of 2004 Dr.Dharam Singh versus the UOI & Others and

also with a prayer before this Hon’ble Tribunal to direct the Respondents
to transfer the Applicant from Jorhat centre to Delhi or at any other
office which is nearest to his home town i.e. Gaziabad (U.P.).

JURISDICTION OF THE TRIBUNAL:

The Applicant declares that the subject matter of the instant
application is within the jurisdiction of the Hon’ble Tribunal.

LIMITATION:

The Applicant further declares that the subject matter of the
instant application is within the limitation prescribed under Section 21 of
the Administrative Tribunal Act 1985.

FACTS OF THE CASE:
Facts of the case in brief are given below:

4.1) That your humble Applicant is a citizen of India and as such he is
entitled to all rights and privileges guaranteed under the Constitution of
India. '

4.2) That your Applicant begs to state that he has joined as Senior
Technical Assistant (T-4) at Central Soil & Water Conservation &
Research Training Institute at Bellaty (Karnataka) on 02-11-1981 and he
served there up to 12-11-1984. There afler he has joined as Farm

Manager (Technical Officer) T-6 on direct selection and posted at .

Central Agriculture Research Institute, Port Blair on 13-11-1984. He has
served at Port Blair, which is a very difficult and remote area for seven

i%



and one month i.e. up to 25-12-1991. He was transferred from Port Blair
on request to Indian Veterinary Research Institute, Izat Nagar as Senior
Farm Manager (T-7) and served there up to 13-06-1995. He was on
deputation to the Ministry of Agriculture, Krishi Bhawan, New Delhi in
the post of Assistant Commissioner, Fodder Development. He served
there up to 28-12-1999. There after he was selected to the post of Senior
Scientist at National Bureau of Soil Survey & Land use Planning at
Nagpur. He joined there on 29-12-1999. On 08-03-2000 he was
transferred to Kolkata Regional Centre of National Bureau of Soil
Survey & Land use Planning. On 26-07-2000 he was transferred to
National Bureau of Soil Survey & Land use Planning Regional Centre at
New Delhi on his request. There after he was transferred to Jorhat
Regional Centre vide Office Order F.No.3-129/04-Admn. /4559/6 Dated
14® June 2004 issued by the Office Of the Respondent No.3. The said
transfer Order was received by the Respondent No.4 on 17™ June 2004
and the Respondent No.4 namely Dr.S.P.Singh, Principal Scientist and
Head of Regional Centre, New Delhi vide his Office Order
No.RCD/TECH/553/6 Dated 17" June 2004 stands relieved your
Applicant from his duty i.e. on 17-06-2004 aftemoon by violating all the
norms and procedures of Service Jurisprudence. The Original Transfer
Order dated 14 June 2004 issued by the Office of the Respondent No.3
it has been clearly stated in the said Transfer Order that the Applicant
will be entitled to TTA/Joining Time etc. as per Rules. But surprisingly
the Respondent No.4 by violating and throwing away all the norms and
procedure prescribed under the Service Jurisprudence issued a Punitive
Transfer Release Order dated 17" June 2004 by which your Applicant
was not given any opportunity to claim his legitimate dues of
TTA/Joining Time etc. as per Rule. It may be stated that your Applicant
has protested over the unfair and injustice action of the Respondent No.4
namely Dr.S.P.Singh’s order of stands relieve by writing his submission
before the concerned authority. He was compelled to hand over charge
and he was denied to his legitimate advance T.A. to join at his new place
of posting at Jorhat. In such peculiar condition he was forced to join at
Jorhat (Assam). The above said transfer order was not made for any
public interest but it is made only on personal grudge of the Respondent
No.4 Dr.S.P.Singh towards your Applicant. Becanse your Applicant has
lodged complain against the Respondent No.4 on 3™ July 2003 before
the Director, Vigilance, ICAR, Krishi Bhawan, New Delhi for his



financial irregularities at Regional Centre, New Dethi. The said
Complain has not yet been disposed up by the competent authority. It is
worth to mention here that the Government of India vide Office Order
No.33/5/2004 dated 17 May 2004 has brought to the notice of the
Secretaries/CEO/CMD’s of Government of India that “the CVO is to
ensure that no punitive action is taken by any concerned administrative

authority against amy person on perceived reasons/suspicious of being

“whistle blower™”

Annexure-A is the photoccopy of Office Order FNO.3-129/04-
L0086

Admn./4557/6 Dated 14-052004

Annexure-B 13 the photocopy ~ of  Office Order
No.RCD/Tech/553/6 Dated 17 June 2004.

Annexure-C is the photocopy of complain letter dated 3™ July
2003 submitted by the Applicant before the Director,
Vigilance ICAR), New Delhi.

Annexure-D is the photocopy of Office Order No.33/5/2004
dated 17% May 2004 issued by the Government of India, Central
Vigilance Commission.

43) That your Applicant begs to state that after receiving the
Impugned Transfer Order dated 17% June 2004 your Applicant filed a
Representation on 227 June 2004 before the Respondent No.2 requesting
him for cancellation of his Transfer Order from New Delhi to Jorhat on
Medical ground and also for his Daughter’s Academic interest.

Annexure-E is the photocopy of Representation dated 22™ June
2004.

i

44) That your Applicant begs to state that he had already joined at

Jorhat Regional Centre Assam by abiding the nnpugned transfer order.
Bemg aggrieved by the unpugned transfer order dated 14-06-2004 your
Applicant approach this Hon’ble Tribunal by filing Original Application
No.176 of 2004. The Hon’ble Tribunal on 11-08-2004 heard both parties
at the admission stage and was pleased disposed the said Original

Al



Application at the admission stage itself. The Hon’ble Tribunal vide its
order dated 2’1:98-2095‘ directed the instant Respondents to dispose of
the representation dated 22-06-2004 filed by the Applicant by a
considered and reasoned order within a period of 2 (two) months time
from the receipt of this order. The Applicant TA / Transfer settlement / if
not already paid to the Applicant shall be paid to the Applicant as per
Rules within a period of one month from the date of receipt of the order.

Annexure-F 1s the photocopy of order dated 11-08-2004 passed
by the Hon’ble Tribunal in O.A.No.176 of 2004.

4.5) That your Applicant begs to state that the Respondents vide order
F.No.8-20/2004-JAI1 Dated 11 November 2004 disposed the
representation dated 22-06-2004 filed by the Applicant. The Extract
portion of the said order as under for kind perusal of this Hon’ble
Tribunal.

“As per the ARS rules a member of ARS is liable to be
transferred to any place in India. He is also required to serve a minimum
period of time in a backward or comparatively less developed area in the
country.

The transfer will be made in the following circumstances:

1. To cotrect imbalance in the cadre strength of Scientists in
various discipline at different institutes and also within an
Institute including regional stations. |

2. To fill positions in high priority, direct recruitment to which
through the Agriculture Scientists’ Recruitment Board may
_ result in delay, in the implementation of programmes.
3. To utilize the experience of Scientists in appropriate fields.

4. To post Scientists in backward or comparatively less
developed area in accordance with provisions of Rule 20(2)
of the ASRB Rules and

For Administrative reasons.”

bl

Accordingly the representation dated 22.06.2004 regarding
cancellation of transfer order from NBSSLUP, Regional Centre,
New Delhi to the Regional Centre Jorhat, of Dr.Dharam Singh has




been considered in the Council carefully and is disposed of with the
approval of Director General, ICAR as under: -

1. With respect to the direction of Hon’ble CAT at Sl. No.1
above, Dr. Dharam Singh is hereby informed that in an
All India Service like Agriculture Research Service
(ARS) transfer in public interest is incident of service and
should not be construed as a penalty. The transfer order
has been issued without mala-fide intentions or vindictive
attitude and the same is fully covered as per the relevant
provisions of the ARS rules cited above, since his transfer
is made in public interest a per ARS Rules, it is not
possible to accede to his request as made in his
representation dated 22-6-04.

2. As regards direction at S.No.2 above, Dr.Dharam Singh is
informed that TTA advance of Rs.63,000/-has already
been disbursed to him on 30" August *04 as informed
vide letter dated 4-10-04 by the Director, NBSS & LUP,
Nagpur.”

Annexure-G 1s the photocopy of the order F.No.8-
20/2004-IA.11 Dated 11 November 2004.

4.6) That your Applicant begs to state that the office order dated 11-

- 11-2004 (at Annexure-G of the instant Petition) is prima-facie, illegal,

mala-fide and not sustainable before the eye of law. The order of this
Hon’ble Tribunal was passed on 11-08-2004 in O.A No.176/04. But in
the face of the order dated 11-11-2004 issued by the Respondents stated
that order was passed on 31-08-2004 So it may be presumed that the
Respondents in a huny passed the order dated 11-11-2004 without going

through the order dated 11-08-2004 passed by the Hon’ble Tribunal in
0O.ANo.176/04. The contention of the Respondents in their order dated

11-11-2004 in Paragraph-1 stated that the transfer order was made in the
circumstances to correct imbalance in the cadre strength of Scientist in
various disciplines at different institutes and also within an institute

including regional station. But in fact the following were the positions of

- Agronomist on the relevant date of transfer of the Applicant as under.
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Jorhat Nagpin' Bangal Ko_lkaté ' ,Udaiﬁui Dethi-
| ( . ore ' o
Vacant | WVBamker  |LGK | Vacani | AK Singh | Applicant
TNHazare | Naida Dharam
M.Venugopal R Smgh
V Ramamurthy | Hegde |

Y

o Aﬁcr the transfer of the Appliéant from Delhi to

the position of Agronomist are as follows:

regional centre Jorhat

Jorhat" _ | Nagpur _Bangalore Kolkata Udaip’u’r.,. .| Delhi
Applicant | WV Banker | LOK Vacant | AK Singh | Vacant
Dharam | TN Hazare | Naidu - i '
Singh M Venugopal | R Hegde

" | VRamamurthy |

From the above it is very clear the Respondents have not issued the
transfer of the Applicant from Delhi to Regional Centre, Jorhat to correct
- imbalance in the cadre strength of Scientist in various disciplines at
. different institutes and also within an institute including regional statiof.
‘ The Respondents have issued the transfer order of the Applicant to |
: j Jorhat with a mala-fide intention only to deprive him near home town -
- posting. Hence the contention of the Respondents in Paragraph-1 is. -
misleading to this Hon’ble Tribunal. ‘ B

47)  That your Applicant begs 10 state that in the Paragraph-2 of the
order dated 11-11-2004 the Resporidents had stated that transfer was
made to fill the position in high priority projects, direct recruitment to
* which through the Agricultural Scientists Recruitment Board may result
in delay in the implementation of programmes.. But in fact till now no old
. project was allotted to the Applicant at regional centre Jorhat that shows
l there is no priority project for Agronomist at Jorhat centre.. It may be
stated as per transfer policy of Agriculture Research Service, while
transferring the Scientist consideration should be given to its effect on ,
research programmes so that no programme is disrupted. But in case of
the Applicant at the time of posting at Delhi the Applicant was working
on Technology Mission on Cotton and a project entitles “Development
. of module for organic farming under different soil series with
biodiversity of crops for sustainable crops production on both side of
Yammina River”. Hence the Paragraph-2 of the order dated 11-11-2004
~ issued by the Respondents is misleading to this Hon’ble Tribunal.

- 4.8) . That your Applicant begs to state that following Scientists are

~ enjoying in “A” Categories station' since their appointment in this
organization and got posted in their choice places. The list of the said
Scientists (Agronomy) are given below for kin perusal of this Hon’ble -
‘Tribunal. - ‘ ‘ ‘ '

8

-

@ - (Or. LGKNaidu, Pr.- Scientist, who has about 25 . _
years expertences as Scientist in Bangalore and
Detlhi since his appointment. | S




(1) Dr. T.N Hazare, Sr. Scientist, who has about 23

years experiences as’ Scientist in Nagpur and Delhi-

since his appointment.

(i) Dr. W.V.Banker, Scientiét, who has about 25 years
. experiences in Nagpur and Kolkata sinceuhisl.. :

appointment.

(tv) . Dr. M.V.Venugopal, Senior Scientist, who has

about 17 years experiences. in Nagpui since
~ appointment.. S
- (v) D Rajendra Hegde, Senior Scientist, Bangalore
. and SIRSI since appointment. '
v) Dr. V. Rammurty, Senior Scientist, Nagpur &
Dharwar since appointment. -
(vi) Dr. 'AK.Singh, Senior Scientist, Udaipur since
-~ joining of his service. '
(i) Dr. RK:Yadav, Senior Scientist, Karnal and Delhi
since joining of his service. He joined at National
- Bureauof Soil' Survey and Land use planning at
" Delhi Centre from Karnal afier Applicant was
relived from Delhi Centre to Jorhat.

#9) _That your Applicant begs to state that he has all along carried his

| of Andaman Nicobar Island for about seven and half years which is

/7 Transfer Order without any protest, even he had served in remote place

much more than his normal’ tenure posting as specified by the

Government of India Office Memorandum. But most of the Scientist

(Agronomy) in his department are enjoying their posting at “A” class

cities or places of their choices since their appointment.

4.10) That your Applicant begs to state that he had already served in
the Remote place like Andaman Nicobar Island and now after serving
/ there he has been again transferred to North Eastern Region which is far
away from his home town 1.e.Gaziabad, Uttar Pradesh. The impugned
Transfer Order has been hampered his normal family life and he has
been forced to leave alone his ‘daughter of XII Standard and his ag

mother with his wife who is suffering from Fibroid disease. The -

Applicant himself is suffering from cystitis, Hence this Hon’ble Tribunal
may interfere immediately by issuing direction to the Respondents to

transfer your Applicant from Jorhat Ceritre to Delhi or any other office

which is nearest to his home town i.e. Gaziabad (U.P.).

- Amnexure- H i3 the photocopy of Medical Certificate of the
Applicait issued by the Senior Medical & Health Officer
" B.B.Town Dispensary Old Civil Hospital Complex, Jorhat.

4.11)‘l That your Applicant begs to state that his Amnual increment

- which was due on 01-07-2004 has not been released by the Respondents

+ till date which caused financial loss to the Applicant since July 2004,
The Applicant also filed a Representation on 19-03-2004 - for early
release of his Annual increment. - ' o

Annexure-T s the photocopy of Representation dated 19-03-2004,

4.12)' That yoﬁr Applicant begs to state that the Respondenﬁ has also

harassing the Applicant by not giving his due balance Casual Leave on:



his - account and also forced him to apply E L. He has filed a
representation in this regard but no action has been taken.

Annexure-J is the photocopy of representation dated 13-09-2004.

4.13) That your Applicant begs to state that while issuing the impugned
transfer order dated 14-06-2004 by the Respondents to the Applicant,
your Applicant was stand relieved from Delhi to Jorhat Centre without
giving any opportunity for taking out his personal books and publications
from regional centre Dethi. Your Applicant filed Applications on 13-09-
2004, 15-10-2005 and 02-02-2005 before the Respondent No.3 to take
out his personal books from Delhi centre but till date the Respondents
have not taken any action in this regard. From the above it is very clear
the Respondents with a mala-fide intention transferred him out of Delhi
‘for their personal gain.

Annexure-X is phoiocopy of one of such Application dated 02-
02-2005 submitted by the Applicant before the Respondents. ‘

4.14) That your Applicant begs to state that his New Research Project

which has to be presented before the SRC meeting held on 14 to 17 July

2003 was also not forwarded by the Respondents. In this regard he filed
v~a representation on 7-5-2005 before the Member Secretary SRC, Nagpur

Annexure-L is the photocopy of represehtation dated 7-5-2005

4.15) That your Applicant begs to state that he has applied for the post

Deputy Commissioner (Feed and Fodder) through proper channel on
February 2005. But the Respondents has not forwarded the same to the
'\ Union Public Service Commission. The Under Secretary to the
Government of India, Ministry of Agriculture, Department of Animal
Husbandry, Dairying and Fisheries vide his letter No.A 12025/12/2003-
Admn I dated 2505-2005 again requested the Head of National Bureau
of Soil Survey and Land use planning, Regional Centre Jorhat to send
the relevant documents by the Department latest by 15-06-2005 for
consideration of Applicant’s candidatures. But till today the Respondents
have not taken any steps in this regard.

Annexure- M is the photocopy of letter No A 12025/12/2003-
Admn I dated 2505-2005.

4.16) That your applicant begs to state that ‘action of the respondents
are illegal, arbitrary, malafide and also not sustainable before the eye of
law as well as in facts. As such finding no other alternative your
Apphcant is compelled to approach this Hon’ble Tribunal for seeking
justice in this matter. . .

4.17) That your Applicant begs to state that the Respondents
particularly the Respondent No.4 have mentally, financially and
physically tortured your ‘Applicant by passing instant release order from
New Delhi without availing any TTA/Joining Time etc. as per Rule. The
Act of Respondent No.4 is total violation of Principle of Natural Justice.
From this it is very clear that the Respondent No.4 executed the Transfer
Order of the Applicant in a whimsical and arbitrary manner.

.ﬂo



10

4.18) That your Applicant submits that he has got reason to believe that
the Respondents are resorting the colorable exercise of power to
accommodate their interested persons in their favourable place.

4.19) That your Applicant submits that the action of the Respondents is
in violation of the fundamental rights guaranteed under the Constitution
of India and also in violation of principles of natural justice.

4.20) That your Applicant submits that the action of the Respondents
by which the action of the Respondents by which the Applicant has been
deprived of his legitimate rights is arbitrary. It is further stated that the
Respondents have acted with a mala-fide intention only to deprive the
Applicant from his legitimate right.

4.21) That your Applicant submits that the action of the Res;;ondcnts is
highly illegal, improper, and whimsical and also against the Basic
Principle of Service Jurisprudence.

4.22) That your Applicant submits that the Respondents have violated
the fundamental rights of the Applicant.

4.23) That this application is filed bonafide and for the interest of
justice.

GROUNDS FOR RELIEF WITH LEGAL PROVISION:

5.1) For that, due to the above reasons narrated in detail the action of
the Respondents is in prima facie illegal, malafide, arbitrary and without
jurisdiction. Hence the Impugned Transfer Order F.No.3-129/04-Admn.
/4559/6 Dated 14™ June 2004, Office Order No.RCD/Tech/553/6 Dated
17" June 2004 and order F.No.8-20/2004-IA.II Dated 11-11-2004 issued
by the Respondents may be set aside and quashed.

52) For that, the Respondent No.4 have violated the Service
Jurisprudence as well as Natural Justice in the Case of the Applicant by
issuing instant release order without giving any opportunity to the
Applicant for drawing Advance Transfer TA and to take out his personal
books and publications. Hence the Impugned Transfer Order F.No.3-
129/04-Admn.  /4559/6 Dated 14™ June 2004, Office Order
No.RCD/Tech/553/6 Dated 17® June 2004 and order F.No.8-20/2004-
IAIT Dated 11-11-2004 issued by the Respondents may be set aside and

quashed.

5.3) For that, the Applicant has already served in a remote place like
Andaman Nicobar Island much more than his Normal tenure and there is
no Justification on the part of the Respondents to transfer him again to
remote North Eastern Region, while other Agronomist are enjoying their
posting at “A” class cities or place of their own choice. Hence the
Impugned Transfer Order F.No.3-129/04-Admn. /4559/6 Dated 14™ June
2004, Office Order No.RCD/Tech/553/6 Dated 172 June 2004 and order
F No.8-20/2004-IA.I Dated 11-11-2004 issued by the Respondents may
be set aside and quashed.

5.4) For that, the face of the order dated 17% June 2004 issued by the
Respondent No.4 itself appears that the said Impugned Transfer Order of
the Applicant is made on full personal grudge of the Respondent No.4
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towards the Applicant. Hence the Impugned Transfer Order F.No.3-
129/04-Admn.  /4559/6 Dated 14™ June 2004, Office Order
No.RCD/Tech/553/6 Dated 17™ June 2004 and order F.No.8-20/2004-
IA.II Dated 11-11-2004 issued by the Respondents may be set aside and

quashed.

5.5)  For that the office order F.N0.8-20/2004-LA-II Dated 11-11-2004

issued by the Respondent is misleading to this Hon’ble Tribunal as well
as it is not based on real facts and circumstances of the Applicant’s case.
Hence the Impugned Transfer Order F.No.3-129/04-Admn. /4559/6

Dated 14® June 2004, Office Order No.RCD/Tech/553/6 Dated 17" June’

2004 and order F.No.8-20/2004-IA.II Dated 11-11-2004 issued by the
Respondents may be set aside and quashed. '

5.6) For that, the Respondents have violated the Article 14,16 & 21 of
the Constitution of India.

5.7)  For that, the action of the respondents is arbitrary, mala-fide and
discriminatory with an ill motive.

5.8)  For that, in any view of the matter the action of the respondents
are not sustainable in the eye of law as well as fact.

The Applicant craves leave of this Hon’ble Tribunal advance
further grounds the time of hearing of this instant Application.

DETAILS OF REMEDIES EXHAUSTED:

That there is no other alternative and efficacious and remedy
available to the applicant except the invoking the jurisdiction of this
Hon’ble Tribunal under Section 19 of the Administrative Tribunal Act,
1985.

MATTERS NbT PREVIOUSLY FILED OR PENDING IN ANY
OTHER COURT:

That the Applicant further declares that he has not filed any
application, writ petition or suit in respect of the subject matter of the
instant application before any other court, authority, nor any such
application, writ petition of suit is pending before any of them.

RELIEF SOUGHT FOR:

Under the facts and circumstances stated
above the Applicant most respectfully prayed that
Your Lordship may be pleased to admit this
application, call for the records of the case, issue
notices to the Respondents as to why the relief and
relieves sought for the Applicant may not be
granted and after hearing the parties may be
pleased to direct the Respondents to give the
following relieves.

8.1) That the Hon’ble Tribunal may be pleased to direct the
Respondents to set aside and quash the Impugned Transfer Order
F.No.3-129/04-Admn. /4559/6 Dated 14™ June 2004, Office
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10) -

11)

12)
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Order NoRCD/Tech/553/6 Dated 17" June 2004 and also,order .
. [ FNo.8-20/2004-IA1l. . Dated 11-11-2004 issued by the

82) The Respondents may be directed by this Hon’ble

Tribunal to transfer the Applicant from Jorhat regional centre to -

any other office at Delhi or nearest to his home town i.e. near
" Gaziabad (U.P.) ' ' ~ R
8.3)  To Pass any other relief or relieves to which the applicant
may be entitled and as may be deem fit ‘and proper by the
Hon’ble Tribunal. ' .

8.4) .To pay the cost of the application.

INTERIM ORDER PRAYED FOR:

. At this stage no interim order is prayed for, if this Hon’ble

_ "Ifr_ibunal may deem fit may pass any order or orders.

Application is filed through Advocite.
Particulars of LP.O.: ; , -

IPO.No. :20¢ 133354

' Date of Issue : 16 .6 .00 C

;ssueéllfrcim © Gusenhb g P0.
ayable al v Cruoire L
WO u

- LIST OF ENCLOSURES:

As stated above. _ ‘




2

~n Vo e

v

S

VERIFICAT 10N

I, Dr.Dharam Singh, Senior Scientist, National Bureau of Soil -

Survey & Land Use Planning, Regional Centre Jorhat, Jamuguri Road,
Borbheta, Jorhat-785004 do hereby solemnly verify that the statements made
in paragraph nos. G * 1/4-6 /Q"I /4"3,-\-0(("69;“ ‘acféckfr\u-(e to my knowledge,
those made in paragraph nos.{ Q/((. 3 Gl ¢S, Gl ohlls, are being
matters of records are true to my information derived there from which I
believe 1o be true and those made in paragraph 5 are true to my legal advice
and rests are my humble submissions before this Hon’ble Tribunal. 1 have
not suppressed any material facts. ‘

And I sign this verification on this the 2iday of Suwme 2005
at Guwahati. | |

£ T —

e
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OFFICE ORDER

.;--1.-.'!:‘:3 ~ v [ C‘(’ 1
. .s/ ! '

CATIONAL{BUREAU OF SOIL SURVEY & LAND U3 PLANNING
/ S NRAVATI ROAD : STANKAR NA

2

}& N NW@E*- R

+ m——

GAR P.0. : NAGPUR-440010

Date:14% June, 2004

;
| V-

The Directory ;NBSS&L_UP},L Nagpur ispiéascd to transfer Dr. Dharam .‘Singh, chior
Scientist from NBSS&LUP, Regional Centre, Delhi to Regional Centre, Jorhat with immediate

effect in public interest until further orders.

“He will be entitled to ’I"I'A/] oining Time etc. 2s per rules. -

M i

V4

.. K ; vty . /
—,‘7—-’::‘//[ /
. g '///l".

Distribution

[, . Z

. . TN ary ¥ 2} - f"‘ .

"""""'—’—1‘1\:1::LL;‘;.’L1,€.'L‘IV(‘I'O 13CCT
. ; .

4

“t./ The Head, Rpgiona’f'prﬁtfc, NBSS&LUP, Dellii alongwith 2 copy of transfer ordes 1o

be delivered to the individual for needful action.
The Head, Regional Certre, NBSS&LUP, Delht
1 The,.‘Héad,'iRegional_*C}éhtré,"NBS‘S&LUP’, Jorhat for information
The.Senior, Financé & Accounts Officer, NBSS&LUP, HQrs,, Nagpur
' The Drawing & Disbursing Officer, NBNSS&LUP, Regional Centre, Delhi with 2

v L

|  request 10.send the LPCof concerned staff 1o his respective place of posting.

N o

PS to Director for information

- g |
8 Ny $rg _
Pas B R TR IERITATI AL L L f e
: . 7/6]»\1 |
) SE e e e
/'/’l"‘) : v
‘ L‘{%‘J\.E‘/F/ U
A i
:
r n

The Drawing & Disbursing Officer, NBSS&LUP, Regionzl Centre, Jorhat

!

[,



G5 i P AR i i At &L‘mr&"l&p‘mdmm
®
2 . | | : 16

Natlonal Bm eau of Soil Survey & Land Use Planning
o RL‘GI()NAI CENTRE 1111111 IARI CAMPUS: NEW DELHI-12

. i

Phonc 25844624 29840!6() Telefax ;491 (()Il) ZSMUIGO Telegram : SOILCORE, NEW DELIL- 12 I

S.p, Sm;,h T ' - . No. RCD/Teehj 5§ 3) ¢
Principal Scxcntlst & [lo nd , ‘ Dated 17th June 2004

OM'I( I ORDER

As per lllC l)m,ctox $ omu mdu no. F.No.3-129/04-Admn./4559/6 datcd 14"
June, 2004 (copyunclowd) Dr. l)lmmm Singh, Sr. Scientist, NBSS&LUP, Rey

Hol
Centre Dellu on hl':- ndnsfcr to Regionul Centie Jorhat stands relieved of his dutic: today
/ Le. 17, 62004 aflcmnon Fle should Imud over the chmz,c to Dr. Jagat Ram, Principal

Quf’nt\s' Remonal ( cnln. Delhi.

g AR e , (b P, Smp,h)
r. Dharam Singh - *
Sr. Scientist '
Re;,lonal Cenue DcHn '

Dtstnbutlon - T

. The Director, NB%S&I UP, Nagpur; for his kind information. ,
. Dr. Dipak Sarkat, Head, Regionul Centre: Calcuua : : ‘

Dr. U. Baruhu; lnclnngc Rq;lmml Centre Jorhat, Assam Agriuchural Universiy
- Cdmpus Jo:h.n:-,

éé\
N
3% |

4 Di. Jagat-Ram, Priiicipal b(unn i, l((pmnal Centre Dclhi : i
5.7 The Asstt. Admin. Officer/DI0), Repionnl Centre Delhi - ‘
_ v 0. The Bill ASSI\ldlll Regronal Centre Dellii. for necessary action
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*° |/ The Director Vigilance (ICAR) - k- Dafed 3 Jq}y 2003
Indian Couici) of Agricultural Research ,
Krishi Bhawan, New Delhi-110001

Sir, . ‘ v
| wbu.'d ike ‘0 submit the following  for Y Our k:nd hformation and neces_s'%ry;‘.
action:- | o N
“Onimy joining at Delhi Centre. after my ranster from Calcutta | Was asked to ect

No. RCD/1283/11 dated 2"508.2001with immediate effect (A copy enclbse‘g).“
Thereafter, I was asked to look after stores in the absence of regular store offj'éer '
vide letter no. RCD/1323/14 dated1.9.2001 (a copy enclosed) 0

- Sh:R.L. Pahujg, AAO/DDO was relivey from this office on 10:9.2001 anq | fg/'es ,
given the reguiar charge of DDO vige letter N_o.RCD/26~14'4/937/1429/15 da{ed : e i
10.9.2001. 1 discharged the duties of DDO regularly ang of AAO with some'g: psie R
till Sh, R K. Sharma,” AAQ joined this office. Sh. R.K. Sharma went on EL“ )
>92002 and | was' given e eharge of AAOIDDO vide RCD/1071/4 dafed”

9.9.02, - | | i
After availing (he EL, Sh RK Shaima joined the office on 249yt e wasff%ﬁot"f*i“
' hus (he charge of DDO remained with me. il

TE

>4 ™Y 0pinion to DF S.P. Singn Hoeag Rogional Centre butfhe "~ -
ith these irregularities. I worked as per his w:’shes_'for
yield to his Wrong pressure for long. Ultimately, One day

i .
. | g; / to ' :
:riod, | had‘noted many financig| and administrative irregulari jes V- U } ‘
f

tion to me: Not only that he also started haraesing '
fy small matters |ike one-hour Permission for casual leave efc, -
iregularities noticed during the period, | discharged the duties of
ow; - -




¥ f ’ I B - ' e
“ermite.control treatment:- Treatment. was given in room no.1, 3 and 4 of -

/ the office but | was forcedlto‘verify the bills for all the rooms. The bills were

; \splitted to avoid the sanction of the higher authorities and the audit objection

/ The list of the bills is enclosed which clearly shows the inlentiénal splitting of
" bills byepassmg the rlght procedure.

Bill No. , Date of bills Amount
o | submitted by stores - - ":’\
1862 05.03.02 | 9310-00 i *
1838 14.03.02 - . .+ 919000 ;
3880 27.03.02 194004305_,.'. R
1927 | 27.03.02 | . 9625-00" "
3898 . 27.03.02 | . 19494:00 . L b

1974 - 27.03.02 9870-00
2144. - - 30.03.02 10616-00

The' bills were to be venﬁod by the occupants: \SCIennsts) of the rooms, which
was not mtentlonally done.

¢ The Koltar feltmg It was also done ori the roof of room no. 1, 2, 3 and 4 but" ‘

the bills were submntted for the entire roof The bills were again intentionally
splitted to avond the sanctnon of the h;ghror authority and the aobjection of the
audit. The list of bills is given below for referehce:- | ‘ _
Lol Date of verification of Bills Date of bills Amount .t .
\ f | ' o submitted by stores
N - © 28.08.02 (two vouchers)  19440-00 )
. Q20802 . ¢ . T 04.09,02 9720-00
S E o obgoz U e gagny 9720-00-.
i 05.00.02. .- - 19,0002 ' 9072-00 . -
A 05.09.02 ' L 19.09.02 9072-00 * i
m\ . 24,0902 - R 16.10.02 " 9720-00 %
LUR T 12.09.02 S 16.10.02 . 9072-00:
v 3 10 02 . _ 25.01.03 . 9720- OO
T ¥ 350203 o 03.03.03 9720-00 -
£ 10.03.03 9720-00
gl 72‘_.7;'.03.03' S ‘ 9720-00‘-::;:--»--'3 i
; The bills were again ‘not verlfled by the occupant smentlst of the rooms.
i facts can be still verlﬂed physmally ‘ '
i

_ o SRR

| ) | i e
xxw P S
: ‘ ,.'-“.'
' i

/ d'\ ‘ - "\..
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* Some other examples of fabricated bills . -

> A vehicle No. DL 4929 was driven by a daily wage driver, Sh. Balwinder

| Singh who got diesel| at Panipat for F}g.SOO/— vide receipt No.15206 dated. .

. 26.09. 02. It.was found from the office records that on 2619.02. Dr. 'S.P..

| Singh was not on official tour and the Gowt, vehicle was misused for personal -
purpose, '

Twa bills of the same nos. and from the same firm have been p'assed.'.g\,{:g’iy

‘i

“tempering its printed nos. for two differen Vehicles (Pholo copy of (he bills
enclosed), ‘ ' S
= During this period, | was pfessurised several times by the Head Regiqlngll

Centre to prepare the bills of Sh.'BaIWinder Singh, DPL (driver) without any
financial sanction from the competent authority, . o ',.:_. e
| would also like to mention {hat during 2001-2002, | was conducting the field ™" " " =
experiments on farmer's fields under TMC project at Srj Ganga Nagar and
'Bhatinda districts. As g part of experiments, | have purchased inplits like
insecticides, seeds fertilizers- etc. with due financial sanction and approval fro,'m .
the’ HRC' Delhi. As long as | yielded to the Pressures of the Head Regional * -, -7

Centre, my bills were passed without any objections. The moment | raised

‘objections to the irregularities, not only the charge of DDO ang Store Officer we{r,'e'
withdrawn but also [ was being harassed with one prete

o’

v

28.04.03 Earlier, the bills following the same Procedure were passed without any
objections. The gravity of my harassement can be judged from the number of
- irelevant memos given to me ( copy enclosed) "
This is to inform yol.: that due to these memas, | am under great mental pressure s
wlfmch may cause me any mental health problem. Before the matter becomes ‘
Mare serious and out of control, | request your goodself to kin

matter to relieve me from the uhnecessary harassment,
With regards,

Yours fa'”lfﬂl,'xv\‘)”’éj’ {

4

TSR
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* Government of India
Central Vigilance Commission

— W,

WhNWw .

Satarkta Bhawan, Block ‘A",
GPO Complex, INA,

New Delhi- 110 023

Dated the 17" May, 2004

Subject:-" .| Gowt, of lnldléf_Rezqutlon on Public Interest Disclosures &
Protectlon of ?qué'rmer.

The'\..Goye‘rznmé(it' of India has authorised the Central Vigilance
Commission (CVC) as the ‘Designated Agency’ to receive wrltten complaints for

disclosure on any allegation of corruption or misuse of office and recommend -
appropriate action.: ' :

2. A copy of the .Public Nofice. lssued by the Central Vigllance
- Commission with-respect to the above mentioned Resolution is enclosed. All CVOs
are further required to take thé following ‘actions with respect to the complaints
forwarded by the Commission under this Resolution:

(i) Al the relevént,bapers/documents‘with respect to the matter raised. in
the complaint-should be obtained by the CVO and.investigation into the

complaint should be commenced immediately. The Investigation report
should be submitted to the Commission within two waeeks.,

I (i)  TheCvO ISf,;to,erisu%e that no punitive action is taken by any concerned !
Administrative; authority against“any person on percelved reasons/ !
- suspicion of being “whistle blower.” - ' ,

| disciplinary a_c;tibhbased on such.complaints, the CVO has to follow up
Ly : and iconfirm compliance of further action ‘by the DA and keep the
‘ - Commission informed of delay, if any. : '

(i) . Subsequuit to the receipt of Commission’s directions to undertake any

_ (iv)  Contents 6f. this '7<;fder may be brought to the notice of Secy./CEQ/
f . Lo i :

| . All CVOs may note the above directions for compliance.

f | S 3 Sd/-

(Sujit Banerjee)

‘ Secretary
To

All Chief Vigilance Officers
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SUl: CANCELLATION OF MY ThANSFER ORDER  FROM

NBSS & LUP, REGIONAL
CENIRE NEW DELH] TO JORHAT-REGARDING (G Meoly C‘_og,(

C,jn’OMnc,\ 2..
.»,;gug\(,\ W/C ""/"U\o’l“’] "‘v\/) {Q;‘H‘\ C.-«(O-/&&zr
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WMy urse

service carecer is"s-ubﬁlittcd 26 follows:
Joined as Sr.chhQAﬁptt (T=4) at CSWCRTI
Bellary (Kernataka) on 02.11.198)
12.11.1984, '

Research Centre

and scrved there| upto

Joined 25 Faru1 Managcr (Technfkal Officer)
selection” and passcd at.
Instbtute»v

T-6 on direct
. Central Agriculture
Port BLalrvon,lj 11.1984

and 1 month.j.e. upto 25,12, 1991 2t Port Blaiy Andaman and
Nicobar I'sland in dlfflcult areca,. and

tiven for posting lQ”NaE.RGg

Research
and served for 7 yecars

special concessions are
ifon and anZaman Islandg,
ned ¢n ‘cqucsi transfcx toLVRI,

Izat Naear .on 2471271997
s Sr.iarm Managcr (T = 7)

and served therec upto 153/'6/1995.

!
Joined on dcputatlon in Ministry oy Agriculture, Krishi

Bhawan, New,_Delhl Qn' the
Fodder Development. on 14

c8.12.1999,

Post of Assistant Gomoissioner

-6.1995  ynd served there upyo

.
T

Jelned NBSS & LUP, “Nagpur or

Leing relectied for the porn:
Sr.Scientist on 29:12.1999¢

of

auc served thera Upte 8.3.2000
Puciic :: -

SETest toRegronal Centre,

.. :$®5QA\ . Y& ccntw...?
W

Lell o) was Lfansicrréd in
Kolkata,
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" Joined a: NBSS & L3z, chionnvaanre,

Kolka{a op B.3.2000
i nd served fhcrc-upto 25.07.2090.

Joined ¢ NBSSﬂ[&,'UUP,RegionnlCcntrc New Delhi op the
request trdnsfer . op Same  post ¢ Sr.
/ L .

~Scientist on
26.7.2000, ! - *

me witnp immediatepeffec;fonglz

LUp, Regiona] Cenire, Jorhat,

My wife Usha"Kiran isfgsuffering ;from Fﬁbroid (photocopy

Myself jg suffcring

monetary of pp ECG 15 advigeq by
Docrorys ap Alpron Z50mg 1g 414 advised to ¢,

uncjmncd), Doctorg
™ N

I rom ANgina pajn, g, regular,

ke every day. My
davghter is Studying jp 12th class thig

Year, . IR ATEY

o

55 keeping 4, view off.fbe above

' . i . s ":'.'-' “.":“’.- ”'. ) ) .

i.e. Andaman g4pgq Nicooar'lsland a2l 'CARI port Blair j, terms of
B . L . o L .

years & ope montiz, ] Tequest thgy

t my
Lrnnﬁfor-order may’be cancelleg end [ may be retaizned 4p NBSS g

, IR . Yoursg faitbeIl)":\
(')/(".‘..- | | |

(bR) DHAR AM é%ikﬁl

Sr.Scientist
NBSS & yp Regional Centyre

NEW DELN;

‘ R 'T‘;L~-.

S

——te



"f'd 5 s
“.":ﬁ‘;‘ '”
P i

i

RE

; e
R Af |
by

"'l l"‘*(\ 2, (4’.:{1,1)'1 ,,& 3 ,'.f"

‘ ( LJ.LI

i‘"’

"'p--nm

’ v.O‘\u L\Oa“l A 22
RUL/’“" )

¢LNTRAL AUMINI"”HATEVw TRLBUNAL, S
uw m BENCH -

. Yy . ‘
f.-y,

.(

r

‘C"'A

tn/Coni‘

3

’/'

. HAN

|..

5

,.an

..i\'

uonuunt(&},

'Drri'_n J T‘u:nr

A,olioqntcs “““

[
[ IR

v 1;.!

.!(

'!l

lvlal

, o,

-.‘..', .

N

il .
Al\f;:l:“unaiuhatco.aaao-
l 0

t
.oau....r...;

s ot “‘1,.,,.,. s e s s o b gt

b, }
-J! M

i

(LR M|

Do f’x};mv{_l\;

FUCRINIR, LA SR -C .

NI L X \\N\

,110 x’\pp:l .xc:cmm, ..

!
.

i et N ..—.—-n et R e

MY“L' B ,JQ V\ f‘N’.n\

'L»’~f‘“’"

[+ e e o 1 11 e @ e 20 o s e e
'y'..u,:-'—- L A T P DIy
"+

[ e

* o v

I\OILJé" "o

- - -a-q-ml
' '«'{-‘ " A K
. ‘U|lk .

oI

&Q?H

n“ P
)

T K ST PR P YR A

bl i 119y S i1+

3 Ve 3
fﬁutpza'u G T TRTSURAL ™™ .
- ~rw-l" yn. -t- LR T n Hh " - -

RAEERRC TPt

lf‘!;

11 8. 2004“%pfésén£; The Hon 'ble Shri k.v. Prahladan
KT mb*.wmm{
n . ‘

4_*” Adminiatrative Meuber . j

i:fThe O.“. s filed aga.nst thm?tran
£ ",,-orc}er dated 14.6.2004 transﬂorring

Vv
applicdnt from NBSS&LUP, Regional
entre. New Delhi to Reglonnl ConLr

'\4!

orhat as wall as relieving order dated
r [}
17 64 '2004. - !

1

R e, A‘ﬁ hO applic.unt. has Jolndd at Roacrion.
e S b

al Centre. Jorhat in term: if k)i Lrans-

}§fer order. However, he has Lled a Cep-

rGSQntaLion Lo the Mlotmaicon o ety
.DARL & DiroaLOL Goneral ICAR, Neaw Delhd

dated 22.6. 2004 requcsting Lor his ftra~

'ijfuﬁnafer back to NBSS & 1,up, anional‘ Cent -

zire.. New Delhi, which is yet to ha ;-(Jir-

.;poJed of .

5 I hava heard Mr.A.ihmed,
counsel for Lho applicant .nd

?A K.Chaudhuri
fthe rCSpondenLﬂ. Consdder foy the

learnad

also Mr.

‘E’r:xcta
%«and Circumstaynces of the Cate, Iian of
_nhc view that ends Oof Justice will e
@et 1f-a direction is issueq upon the
chppndenta to dispose of e rn“r@uen-‘

atlon dateaq 224642004 £ )00y Ly the
b h .

Ci‘;:zi’.‘d -/2

!

H
i

laarnoed NI e gL ien Lor
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;J_already paid, Jhall be paid to

"monfh fr@n Lhc

abcv'z

'CQGPS o

icant“nccordin espondents arokis
*u,rfue“:sl'wmﬂ:%"-l“,r.‘;'"ﬁ* rdingly, respondent arejl
Fidd i ec “Lgd Lo @lhspose of the roplcumnthi

by a considered and Loa-
Son?d-oargaeﬁ' .ithl.n a period of twod ;
N A4 Mgy A
moafhsatimamﬁrom Lha date of receipt of

Ty l, LIy w}\‘ Vit :'
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T 25
.;om TUE 12,24 Dy 1can Qe DELH) Mg | 26‘( - AN NE)QRD\L‘ )
. : - M T CORTTT g
- N Pt & B
- Ttligy Councif Mﬂgmuﬁ‘um{ Resea Borits e AL
| L ¢ New @afpp P i Mol L7
IS Bliauay, s HNew Daffy: I j e 4 a/;//,,,
P ; LT o A""l“‘,’!','l H . _,[ H.'..‘" u‘?‘ -'v.'hﬁ
; / ' ‘ : / By '}’ i .'-7;‘;,{‘ - .",."....“.u;«:/jtgf
CNBiY g 'I,:Ué o ,’ ;" [M@ﬂyﬁ@.’i’jﬁ,ﬁ% T
. : ;)a.t;]"mu. - R o
20/2004 IA.IT Disy no, 250 [?ateq’ .Z.Z

Novehbe’r 2004

. 002004 of o pe Central Adminsstrss
Guwahe Bench, Guwakat 1 QA No. 1 76/04- . Dr
the Uor & Otherg, : . L TIOYE %

Bato... "Lb;;‘./.’..:.?:f.‘i.’;:

e direction 'of_/~/on’b/e.,C'e/zz'ra/ Administratiye o
uwahaoly Benc/‘), Guvya/mt/ contalned jn thelr orde, dated!y) “8-04 In
the 04 pp, 176/04 directing . the respondents to- (] )-dlispose of the
f'@/.)/"esen('at/on dated 22, 6.2004 filog by the Applicant by a CONsiderec anc
reasonea.orde, within' g pPeriod of tWo montns time fro);
the above order ang (

n the c./ac‘e‘qf'/'ece/pt of
2)”_/‘7?;7/66. Payment of TTA of: the' applicant if not alreagy
; - PAIA Within 5 period. of o/7e.m0'/7-t‘/7}.,from the dat order, .
o 1 ‘u" ’l ) ",' ] i . .

I,

:e,p/’:r.ec[e,,//){iof above ory

T In s sonmnection the ‘uitente, of Dr, Ph;

- NBSs& Lyp, Reglona/ Centre, Jornae
Rules for transfar Of ARS Sc/e

; TR
"AS per the ARS ru
any place in I
backwe g orc

/és g :
1dia, He Is also JUlr

n l‘e's{reng’t/i' of Sc/enl'/sts In varioys i
: d/ffer@gt lfn-st‘/tutes and also Within an Institute Incluciing
"€gional stations, S '; !

heeme,

4. To oSt Sclent/s
accordance
Vijoy lettey

ly less deve/o'pc-;d areas In -
fthe ASRg Ritles ang

ts In backward o Comparative
with the Provisions of Rule 2002) o

-t

e
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. ! D I ] vl L Lo L
» /{/ Indian Co_zm,czl?qfﬁgncul’tum[ Research -
g Celici |
7/ Krish

F Bhavan ; ’.’Mrw'ﬂ)%l?ii Lo f
, i
A
: A ] '
i i SR R ! i
' : : ! o f
. | oy .
Accordingly the representation datéd 22;‘6.2004;/'cegard/ng_cance//at/m
Of ¥R transfar order from NBSSLUP, Reglonal Center, | New Delnl to the
Regional Centre Jorhat, of D{'. Dharam ;'S/ngh has.,,b,een;. consldered n. the
Councll carefully and s d/smosec/jof With the approval -of Director General,
ICAR as under:~ ! R o B

i
‘ . e {
o i , "
h S For administrative r ésols. “

S

;2;‘ !
=
..,’

. and the same Is fully covered as per the relevant provisions of the ARS

e rules clted above, Since his transfer /g made I public Interest ag per

A ARS Rules, It is not' possible to accede to his request as made In his
B representation dated 2»2_',.‘6-(‘)4. - S ; o

B | SRR . ' ' T '

." | 2. As regards. c/-/rect/on'at.".S,/yo. 2 above-,'or.:loharam Singh Is informed

gt that TTA adi(ance"éf_/?ﬁ."'SB;000/-"ﬁas already been disbursed to him on’

.’ | 30" Augusto4 ag Informeg vida letter dated 410,04 by the Director,

% | NBSSGLUP, Nagpur, ) . A

41’ ' I ' !{
- ! ‘ - NG
e r o

i{-, i . ’. o ' ' ’ L : N - \,\\\-\\U‘V‘\
;o : o ‘ ( Harbhafan sin h)

;i, - o L ‘(_J‘nda(‘;iecr@tary (NRHM)
B \/D/ Dharam Sing#, B N ",’ R
£ Sr. Scientist. o R
fol - NBSSLUP, Reglonal Centre, .
£ Jamuguri Road, Borlbehta, - - R . .
_ Jorhat- ‘/85004(through Head, NBSSLUP, Reglonal Centre, Jorhat)
! Copy to : . : S

1. Director, NBSSLUP, Nagpur, o SR _ :

2. Head, NBSSLUP, Reglonal Centre, Jorhat, He /s requested to dellver the
_ Copy meant for Dp: Dharam Singh, sr, Sclent/st agalnst proper
ol g acknowledgement, : T -
i 3 Registrar, Hon ble CA'/_', Guwahat! Beneh, .Gu‘wahgt/ '

Vijay Jedter S - ‘ . h &
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This.'is to certtftr'that Dr. Dharam Singh 46 years, a Senior Scientist
of National Bureau of Sorl Survey & Land Use Planning, Northeastern Reglonal
Centre Jamugurr Road, - Jorhat (Assam), - is suffenng from cystdurethrrtls,
symptoms res_emblzrng lnterst-rtral_cystitis (A'chronic urinary bladder disorder) and |
Mild Cardiome‘galy(lL Vv type‘ \Af/'ith‘unfolding' of. aorta) frOm the last six months. He -

was under my supervrsron and treatment srnce then and upon my advice the

patlent attended concern speolallst for necessary investigation.

L |

The ||Iness parlrcutarly the urinary btadder problem of the patient
(clinically s’uspected' to be sufferlng from interstitial cystitis) is very distressing with
chronic pelvic pain: and frequent urgency of unnatton
In thrs respect I am of the opinion  that the patient might be'
benefited from the emotronal support of his family, friends and social contact group |

as it has arole to cope wrth the S|tuatlon along W|th other form of long and frequent

\M/Q —
- 0 oY \\ 0
M cﬁ\ b \W P@

treatment as and when needed.; s

nvn \\ e f,-’- '
'l"cq; 'Nu..(é gl B '
e 3 ‘ g@ (Dr. A. K. Phukanb?“%e “°t“t
'f" ‘t\_,// "" te &
N Ay u\‘ 2 sr. Medrcal and Health Officer,

"‘~~-... ¢"'"

B.-B.Town Dispensary Old Civil Hospital,

Complex, Jorhat (Assam)

A 0% 50
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To, B P | Dated 19-03-2005

The H ca'd;'

NBSS&LUP, NER, Centre

Jorhat |
Through propéﬁ_éfhannel

Sub: Request for release the annual increment - reg,

. - : v
Sir, ‘ g - L
My anuaincrem'éxit was du on 01:07-2( U3, but not 1c]cach till date,

which causmg me ﬁnancxal l0ss by. ¢

2 S 6088, S/
R O s A Y .

Thlcfow, it is xcquc%cd yourself to kmdl releasc my annual mucmc%rg
1“‘“‘ PR ATl s AT AR o iy MR s e !ulw 20t

RN v %,

S. 420. 00 from July 2004 at an early date

v’,‘.," < "\Jl ‘,wrm\s& ,.fa,m.ﬁw. TYRTR W Ne— ) .
- ’ Thanking you. - |

R o " Yours Faithf

: | | e A @Vm’

‘ - - ; t Dr Dharam Singh.
{ - 4 S, Scientist
% 4 , o NBSS&LUP, NERC,
(o » . Jamuguri Road, Borbheta,
- - Jorhat 785005

S}
1 P



(2) On 17.9.03 (after a gap of one month), office has writlen

0
hvoserong - 3

o, _
The Director General/Sccretary DARE,
ICAR, Krishi Bhawan, New Delhi.

(Through proper channel)

Sub ; Deduction of one day salary for non-sanction of one day leave ~ regarding,

Sir,

With due respect I am submitting the following facts for kind consic

leration and
necessary action : -

(H1 had applied C.I. for 12.8.03 on 13.8.03 when 2 days ¢ was balance in my
account that was clearly written on my leave application by the office afier verifying

from my leave account (copy enclosed-1) on 16.8.03 and put up (o the Head for
sanction,

‘nol balance ¢ in my
account and deleted (he carly version of 2 days balance and asked me (o apply for
IZ.0.. On 25.8.03,1 fequested the office 1o show me, my original leave record, which is
hot made available tjf] date, as two kinds of leave applications cannot be subimite
for the same day. On this, the Head Regional Centre issucd me a leger on 29.9.03 1o
apply for 1.L. (copy enclosed-2)., In response, I requested the Head Regiony] Centre
on 01-10-03 (copy encl()scd-3) and subsequently on 9.10.03, 13.10.03, 281 1.03,
19.12.03 and 22.12.03 1o provide me the detajls of CLss
applications for the. period Jan. 2003 to 12.8.03 but
information in that regard. I feel that office procedure i
employce has the right to information and especially yy
by the office itself by -issuing'contradictory st
records,

anctioned to me on my leave
[ was never provided the
§ not one way traffic, The
hen there is douly created
atement ahout e employee’s

3) On’22.11.03, I had again applied for one day C.L. for 24.11.03. On my lcave
application, office has written one day C.L. balance jn my account in the firg
instance and further gyey wrilten Y day C.L. balance i my accoun| (copy

enclosed-4), I do not understand that when office has written Nil C.L. balance on my
leave - application op 17.9.03 and subsequent similar letter dated 29.9.03 by Iend
Regional Centre after contradicting his office’s statement of (wa dnys feave bulinee
on 16.8.03, how | or ! day C.L. leave balance can be jy My account on 22.1].03.
This further contradiction raises question mark on the office records and it is il uty

w Ofthe office to clear all my doubts for settling down myonc day leave for 12.8.3.

(4)Jnstead of settling down the leave account for 12.8.03 after clearing my doulys and
sanction of leave, the. office rather deducted Rs.744/- from my salary of Jjan
' 2004ﬁlTbit1‘a1‘ily for 12.8.03.The method of deduction was followed that (he office
Supporting staff took my singe in acutance roll on fy]] salary, but office has deposited

" Rs.744 less in my SBI account, which wag observed ,whep ] have seen the entry in
pass book , then | have submitted anote to the Head, RC ,LDelhi, then DDO gave me
TR for Rs.744 iy back datc (acopy of TR, cnclosed 5 ). Af

i

¢er deduction of Rs.744/-

ﬁ*{&‘/@

K%
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£ TR for Rs.744 in back date (a copy of T.R. enclosed 5 ). After deduction of Rs.744/-
/i from my salary, I again requested the Head Regional Centre on 3/2/ 04 to sanclion
" #omy C.L. for 12.8.03 as two days C.L. was balance in my account as recorded on the
~ leave application on that day. I also requested to pay my deducted salary after the
sanction of my leave but so far, I have not reccived any response in that regard (copy
enclosed 6 ). ' s -

I had requested the Director, NBSS&LUP(ICAR), Nagpur vide my letter dated
22.3.04 (copy enclosed 7) and I also met personally. So far, I have not received any
communication in this regard, six months is passed. . '

I strongly feel that 2 CLs were balance in my account on 12-8- 03, Sa,.
therefore, it is requested.fo ask the photocopies of CLs sanctioned wef January to 12-
-8-2003, from HRC, Delhi and sent to me for verification

R T
D

i

- Keeping in view, the facts explained:above:the matter may kindly clarify from

_the original casual leave application and C.L. register to provide me Justice. It is also

requested 'that Casual’Leave on the basis”of records presented may kindly be
, sanctioned and one day salary deducted may kindly paid to me at the carliest.

' In case after gbi‘ng'through the records, If CL was not balance in my account
, - on that date then I am -enclosing an EL application for sanction and one day salary

deducted may kindly paid to me at the earliest. The delay in the matter was due 1o |
am waiting for CL records, which is not made available to me till date.

4

. With regards,
I- ) . ‘. .l .
g | .:g',"* L . ' ]
| r;; - e T -{',; TN Yours fuithfully,
B iy, o VRAET ' .. R MR . .
H " , } .;}"‘: i . n l-‘ ‘r:‘_'. .., . ’;;: i ) ,
S S ._. g s {1\¢:‘v’ ‘é“.gh‘[f‘ ’:ﬁ%ﬂ'ﬂ%""’ ' %‘ = 6‘\%(, Fo) l7
3 : R R T VRN ,‘,;?;“.‘ K é‘? 1‘1 F":‘; ;-' 4 ;“i:' + ; .: ) ‘ )
: VRS el *f b ki (Dr. Dharam Singh) -
WYy e ' R _ RS . .Sr. Scientist
R v i NRSS&LUP (ICAR)
Encl: As above.

Regional Centre, Jorhat



':1" ’The DIRECTOR: L | Dated 2-02-2005
F . NBSS&LUP, | L :
“NAGPUR.

Through’the Head 'R’egional Centre Jorhat / Kolkata.

Sub: Permission to take out my personal books & pubhcatnons from Delhi

Regional Centre Delhl regardmg
St In contmuatlon of “my letter dated 13-09-04 and 25-10-2005
(Photocopy enclosed) regardmg, takemg out my personal books and
pubhcatlons from Reglonal Centre, Delhltas I had been stands relieved
and no opportumty was given to me take |t out | also requested to take
action agamst the smentlst Dr. R .P. Dhankar and Dr. Jagat Ram who
had obstructed me whlle | tried to- takeout, my personal books/
{ publication etc from offlce oh 13-08- 2004 Whlch | had alroady brought to
' ~ your kind noticc vide my letter dated ’13 08-04. In this context it is to
inform you that | am agai'n going to rny old residence at Delhi on leave
for Holy celebratlon in end of Mach 2005. ¢

So far | have not recelved any communlcatlon in this regard Now
| doubt that Head RC, De/h/ may remove my personal valuable books /
publ/cat/ons by making a- dupllcate key '! - ' f; e

Therefore, it'is requested that l‘may be pcrmxtted officially to
takesuit my personal books / pubhcatnons and It should be ensured that

no such unpleasant thmg happened th|s tlme

‘ With regard
; . ' - : Yours faithfully
Ayl
(Dr. Dharam Smgh)
Sr. Scientist
o NBSS&LUP (ICAR)
Encl: As above. " . . , - Regional Centre,
|

| _ - ‘ Jorhat

Copy to: The Director Ge'nééar, ICAR, Krishi Bhawan, Ne;w Delhi- 1
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A - L Dated 7-05-2005 o
ArLDKP, - o =
*Member secy, SRC, LT :

J¢ Pri. Scientist & Head, -

#Soil Resource Divisién’

; NBSS&LUP, Nagpur<440010.

!

Q}Submitted through préper f;hannel

Sub: Submission of my research projéc't'forn%at T through Head, Regional Centre Delhi for SRC, meeting held
' from 14-17 July 2003-reg. S .

Sir,

™ : S
I had on 10-07-2003 submitted a project entitieq ‘Deyelopment of module for organic farming under

different soil series with biodiversity o"f;crops for sustainable Crops.production on both side of Yamuna River *,
Submilted to the Secretary] SRC,’NB’SSJ&LUP, NAGPUR tirough Head, RC, Delhy for farwarding to the

'

1-The RPF1 was actually"sul’amlﬂgd (o yoiu:b‘y lhe Head, RC, Dalhl, If yes the dispalch no and dale of the
Reglonal Cenlre or reclept In your office could be intimated, - - ' .

2-The RPF1 was discussed in i-he'«ffsﬁé"m‘@eting or nbt.‘Slr, although you had Informed me of the non-
reciept of RPF threugh proper channel, when'| telephonically discussed with you and during your visit to RC,
Delhi but | would like to confirm it again, | also noted from: the proceeding of SRC meeting that the. RPF

proposal was not discussed if the SRC 'but'corgﬁrmation in writing of the non reciept of the RPF must for me °

for, I on that basis would submit a repr'eséﬁta’tig)n to the director for putting the obstagles-in my profession by
HRC, Delhi, I "

| am enclosing a self-addres.sédistamped:éfrivél.dpe facilitating confirmation by post.
: 2L :

t

The in connivance: that would 1bé caused to eyod in searehing the record al-your end will be highly regretied,
The relevan correspondences___ar’e enclosed, for your rea;ﬁy e rence. '
With regards . L |

P

~ Yours faitr ully & w

Dr. Dharam Singh
O Sr, Scientist - :
© ' NBSSSLUP, NERC, Jamuguri Road,
' Borbheta, Jorhat 785005

o

G
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- o

The Head,”
NBSS & LUP,
Regional Centre,
Jorhat, Assam -

Subject: Recruitment to the.post of Deputy Commissioner(Feed & Fodder)(Rs.12000-
16500 in the Department of Animal Husbandry Dairying and Fisherics-regarding.

I am dirc‘c.i‘cd‘to‘-'say' that an advance copy of the application for the above
mentioned post has been received from Dr. Dharam Singh, Senior Scientist working
under your organization. The following deficient documents  called for vide this
department’s letter’ of even. numiber dated 7.4.2005 may pleasc be forwarded 1o this
department latest by 15.6.2005':forf‘ consideration-of his candidature for the above post by
the Union Public ~Service: Commission, failing which his candidature  shall not be

considered for the above post

P
al. T

1. Cad:;c.:"Clearan'c:;[la; 3 ’
2. Vigilance Clearance, .. = . SLE ,
3. Statement of Major.and Minor Penalty if any, imposed on him during the

last 10 years of his service; " -
Integrity Certificate, ' . ‘
Copiés of last 5 years. Annual Confidential Reports attested by an ofiicer

e

- not below the rank of Under Secretary

Yours faithfully,

A R . ‘ . I FL‘/"’L‘J:!
¢ . . . B =
S ; (P.L.MEENA)

. Under Secretary to the Governinent of India

\_~Dr. Dharam Singh, Scnior"_Scientist,v NBSS & LUP, Regional Centre,Jorhat,

Assam with the request to’ pursue” the matter with his cadre authority for furnishing the

deficient documents before 15.6.2005, failing which his candidature for the above post
shall not be considéred. - S :

L

o = (By Speed Posy)
- NOA 12025/ 1.2/20'03'-Admn.1 :
-+ . Government of India
.0’ Ministry of Agriculture v
Department of Animal Husbandry Dairying and Fisheries
Krishi Bhavan, New Delhj.

‘Date:25.5.2005
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BEFORE THE CDNTRAL ADMINMISTRATIVE TRIBUNAL
GUWAHATI

ORIGINAL APPLICATION NO. 150 / 2005

APPLICANT : Dr. Dharam Singh
-Versus-
- RESPONDENTS Union of India & 2 others

S YNOUPSTIS

description

1. That, the National Bureau of Soil Survey and Land Use Planni
(NBSS & LUP) is a premier Institute under the Indian Counil

Agricultural Rescarch (ICAR),New Delhi. It has five regional Ccnit
located at Bangalore, Delhi, Jorhat, Kolkata and Udaipur and haviiip

Head Quartexrs at Nagpur.

2. Thét, the applicant was recruited as a Senior  Sclen(iSt
(Agronomy) by the ASRB, New Delhi in the discipline of Agronomy i 1he
position at NBSS & LUP. Accordingly, the Applicant reported for diy
on 29-12-1999, at the HQrs. at Nagpur. He was posted atl the Region.
Centre, Kolkata in March, 2000. The applicant had subscqueni!

requested for his transfer to his home-town Delhi and it was considct

Ny
on sympathetic grounds. Consequently, he was posted al  Dellif
26-07-2000.

3. That, in terms of Policy and directives of Government of Ividin
strengthén the North Eastern Region in India, the applicanl .
transferred to Regional Centre of the NBSS & LUP at Jorhat and he w.
relieved from Delhi on 17-6-2004. Thereafter the applicant joined ]

Jorhat on 29-6-2004. The applicant had submitted his representation

22-6-04 to cancel the transfer and put him back at Delhi.

4. That, the applicant challenged his transfer before thiy Honld

Tribunal in O.A.No. 176/04. The O.A. was disposed of vidc order dal |



e |
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11-8-04 with directions to Respondents to consider his representutls
within two months period and to pay TTA (if not paid already) 'I|
respondents decided his representation against him, vide 1CAR I".No

20/2004-IA.11 order dated 11-11-2004.

5. That, the applicant has again challenged the transfer with il
same prayer in this present O.A. and the order of Respondent datel

11-11-2004.
6. That, the respondents are defending on following grounds :
(i) It is barred by the principles of res-judicata

(ii)  Under the Policy & directives of G.O.L. to strengthen N
Eastern Part of India, and considering the demand ol
Agronomist at Jorhat, applicant was transferred from Delhi

Jorhat on 17-6-04.

(iiiy The transfer is made in public interest and without un

mala-fide intentions. At Delhi he worked for four years.

(iv) It is All India Service and according the condition in [

letter of offer, he is liable to be transferred any where in Indin.

GUWAHAT I

Dated: 05-08-2005
‘Counsel for Respondents 1 to 3
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL ,
GUWAHATI BENCH, GUWAHATI

'ORIGINAL APPLICATION NO. 150 / 2005

APPLICANT : Dr. Dharam Singh,
Senior Scientist, National Bureau of
Soil Survey & Land Use Planning,
Regional Centre Jorhat,
Jamuguri Road, Borbheta,
JORHAT - 785.004

-versus-
RESPONDENTS 1. Union of India represented by the

Secretary, Ministry of Agriculture,
New-Delhi

2. The Secretary, DARE & The
Director-General, ICAR, New-Delhi

3. The Director, ,
National Bureau of Soil Survey
Land Use Planning, NAGPUR

4. Dr. S.P.Singh,
Principal Scientist & In-charge,
Regional Centre, NBSS & LUP,
New Delhi.

REPLY ON BEHALF OF THE RESPONDENT NOs. 1 to 3
TO O.A.

The Respondents above named beg to state as under :-

1. That, at the outset and with due respect it is submitted that the
present O. A. is not maintainable, in as much as, it is barred by the

principles of res-judicata. It is, therefore, liable to be dismissed.

(a) It is submitted that exactly similar O.A. No. 176/ 04 was filed
by the applicant before this Hon'ble Tribunal filed between the same
parties. In that O.A., the same applicant had challenged his transfer
order and relieving order datéd 14-06-2004 and 17-06-2004
respectively from Delhi to Jorhat and in this O.A. No. 150/05, the .
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applicant has again challenged the same orders dated 14-06-04 and
17-6-04 and the relief sought for is identical. It is submitted that by an
order dated 11-08-2004 passed by this Hon'ble Tribunal the said
O.A.No. 176/04 was finally disposed of on merits, at the admission
stage only with directions to the Respondents to dispose of
applicant's representation dated 22-06-2004 by a considered and
reasonable order within a period of two months and further pay him
his T.A. / Transfer entitlements, if not already paid to him, within the

period of one month.

(b) It is submitted that the Competent Authority had already
considered his representation and he was informed by reply dated
11-11-2004 (Annex.-G to O.A.). It is further submitted that the
applicant was already paid TTA advance of Rs. 63,000/- and which
was disbursed to him on 31-08-2004. Thus, the order dated
11-8-2004 of this Hon'ble Tribunal in O.A. No. 176/2004, has been
fully complied with.

2. It is submitted that for realization of detailed knowledge of soils
and increasing agricultural production, the All India Soil Survey
Scheme was established in the year 1956 and in the year 1959 it was
expanded as an All India Soil and Land Use Survey Organisation With
the Government of India. Through the Presidential Notification in the
year 1973, the All India Soil and Land Use Survey under the Indian
Council of Agricultural Research (ICAR), Department of Agricultural
Research and Education (DARE) resulted in formation of Directorate.
This Directorate was given the status of " National Bureau of Soil
Survey and Land Use Planning" (NBSS & LUP) in the year 1976 with
its Head Quarters at Nagpur and it is located on Amravati Road,

Nagpur.

3. It is submitted that the National Bureau of Soil Survey and Land
Use Planning, is a premier Institute under the Indian Council of
Agricultural Research (ICAR), Krishi Bhawan, New Delhi. NBSS & LUP
has five regional Centres located at Bangalore, Delhi, Jorhat, Kolkata
and Udaipur and research Divisions with five research units including
soil survey operation for Central India (Maharashtra, Madhya Pradesh

and Chhattisgarh) located at Head Quarters (Nagpur).
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4. It is submitted that the applicant was recruited as a Senior
Scientist (Agronomy) by the ASRB, New Delhi in the discipline of
Agronomy on the position at NBSS & LUP. For completing
administrative formalities, he was initially allowed to join at HQrs. at
Nagpur on 29-12-1999. Since, the post of Senior Scientist (Agronomy)
was available at the Regional Centre at Kolkata, he was posted to
Kolkata in March, 2000. The applicant had requested for his posting at
his home-town Delhi and it was considered on sympathetic grounds.
Consequently, the applicant was posted at the Regional Centre of the
Respondent No.3 at Delhi on 26-07-2000.

S. As per the National Policy and Directives of the Government of
India for strengthening the North Eastern Region of India in this field,
and sincé there was a great demand for an Agronomist at the Regional
Centre of the Bureau i.e. Respondent No.3, at Jorhat, the applicant
being an Agronomist, having a wide e);perience in this field, it was
decided to post the Applicant at the Regional Centre of NBSS & LUP at
Jorhat. The applicant was as such transferred from Delhi to Jorhat
vide Order dated 14-06-2004 and was relieved on 17-06-2004. It
is submitted that the Applicant joined at Jorhat on 29-06-2004.

0. As such it can be seen that the transfer of the Applicant was
purely in public interest and no any mala fides were attached to it.
Moreover, the Agricultural Research Service is an All India Service and
his appointment to this post carried the following condition that:-
"2, ... he will be liable to be transferred to anywhere in India
in an equivalent position. "
In the circumstances, the transfer order is perfectly legal and proper

and un-assailable.

7. The relevant points of transfer came to the scrutiny of the
Hon'ble Supreme Court in the following cases :-

(i) In the case of Union of India & Ors. -v/s - S.L.Abbas -
reported in 1993-1I-CLR-168- (SC), their Lordships have held that :-

" 6. An order of transfer is an incident of Government
Service. Fundamental Rule says that "the whole time
of a Government servant is at the disposal of the

Government which pays him and he may be employed
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in any manner required by proper authority. ...

7. Who should be transferred where, is a matter for
the appropriate authority to decide. Unless the order is
vitiated by mala fides or is made in violation of any
statutory provisions, the Court cannot interfere with it.
...... The said guideline however does not confer upon the

Government employee a legally enforceable right. "

(i) In the case of Mrs. Shilpi Bose and others V/s State of
Bihar - reported in AIR-199.1-Supreme Court- 532, it is held that :-

" 4. ... ....the courts should not interfere with a transfer

order which are made in public interest and for
administrative reasons. ............ A Government servant
holding as transferable post has no vested right to
remain posted at one place or the other. Transfer orders
issued by the competent authority do not violate any of
his legal rights. Even if the transfer order is passed in
violation of executive instructions or orders, the courts
ordinarily should not interfere with the order, instead
affected party should approach the higher authorities in
the Department. If the courts continue to interfere with
day-to-day transfer orders issued by the Government
-and its subordinate authorities, there will be complete

chaos in the Administration which would not be

conducive to public interest."

However, without prejudice to what is stated herein above, para- -

wise reply to the O.A. is given as under :-

8. As to Para 4.1 :- Contents of this para need no reply.

9. As to Para 4.2 :- The reply to the contents of this para are

already covered in the earlier paragraphs. The facts stated in this para
are matters of record. It is submitted that on the recommendafion of
the Agricultural Scientists' Recruitment Board, the applicant was
offered the post of Senior Scientist (Agronofny) of NBSS & LUP, Nagpur

vide Memorandum dated 20-12-99, on the terms and conditions
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stipulated therein. The relevant condition is that he would be liable to
be transferred to anywhere in India. The applicant gave his acceptance
to the above terms and conditions vide his joining report dated 29-12-
99. Therefore, the transfer of the applicant anywhere in India, is his

condition of service.

10. That, thereafter, since the post of Senior Scientist (Agronomy)
was available at the regional Centre of Respondent No.3 at Kolakata,
the applicant was posted to Kolkata on 8 th March, 2000. The
applicant thereafter, fequested that he be transferred to his home
town i.e. Delhi. His request was considered on sympathetic grounds
and thereupon, he was posted at the Regional Centre of the Bureau at
Delhi sometime on 26 the gply, 2000. The applicant, as such, has
been working at Delhi from 26-07-2000 till 17-07-2004 i.e. about four

years.

11. That, as per the directives of the Government of India for
strengthening the North Eastern Region of India, and whereas there

was a demand for the post of Agronomist at the Regional Centre of the

. Bureau at Jorhat, Applicant was transferred from Delhi to Jorhat by

the order dated 14-6-2004 and he joined at Jorhat on 29-6-2004.
Therefore, in terms of his conditions of service, now the applicant has
no right to challenge the transfer order dated 14-06-04. All other
allegations which have not been specifically traversed and denied, are

each denied independently.

12.  As to Para 4.3 :- It is submitted that in terms of the order
dated 11-08-2004 passed by the Hon'ble Tribunal in O.A. No. 176/04,
the representation of the applicant dated 22-06-2004 has already been

disposed of by the considered and reasoned order dated 11-11-2004

and he was accordingly informed. ( Annex. G of OA ).

13. As to Para 4.4 :- Contents of this para are not disputed.
However, it .is submitted that the applicant was already paid TTA
advance of Rs. 63,000/-. and which was disbursed to hirﬁ on
31-08-2004. |

14. As to Para 4.5 :- Contents of this para are not disputed.
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15. As to Para 4.6 :- [t is submitted that the allegations in this para

are mis-leading. It is denied that the decision of the respondent dated
11-11-04 upon the representation of the applicant dated 22-6-04 is
prima-facie, illegal, mala-fide and not sustainable in the eyes of law as
alleged. It is admitted that there was a typographical mistake that in
the citation of the subject as well as in the second line of the Order
dated 11-11-2004, it came to be typed as "31-8-2004" instead of
"11-8-2004" ; whereas if it is read between lines, the compliance is of
the order passed on 11-8-2004 and not 31-8-2004, as alleged. The
presumption that the order dated 11-11-2004 was passed in a hurry

is, therefore, incorrect and hence denied.

16. The positions of Agronomists on the date of his transfer as well
as after the transfer of applicant to Jorhat are not correct , as they are
mis-leading. The fact is that the Scientists referred to therein, were
either specially recruited for a particular position or they have been

transferred from different places, after considering their long service,

- at those places. The correct position and placements, is as under :-

Regional Centre of the Bureau at NAGPUR

Shri B.V.Bankar Came on transfer to Nagpur after putting two
years of service at Kolkata.

Shri T.N.Haazare Came on transfer to Nagpur after putting one
year of service at Delhi.

Shri M.Venugopal Newly recruited for the position.

Shri V. Ramamurthy - . Newly recruited for the position.

Regional Centre of the Bureau at KOLKATA
Vacant |
Regional Centre of the Bureau at UDAIPUR

Shri A.K.Singh Newly recruited for the position.
Regional Centre of the Bureau at BANGALORE

Shri L.G.K.Naidu Came on transfer to Bangalore after putting
12 years of service at Delhi | |

Shri R. Hegde Newly recruited for the position.

Regional Centre of the Bureau at DELHI

Dr. R.K.Yadav Came on transfer to Delhi after putting six
years of service at Karnal.

Regional Centre of the Bureau at JORHAT
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Dr.Dharam Singh Came on transfer to Jorhat after putting four

years service at Delhi

As submitted in the earlier paragraphs, the transfer of the applicant to
the Regional Centre at Jorhat was in terms of directives of the
Government of India and in consideration of the demand of an
Agronomist at Jorhat. In view of the above, it is specifically denied that
the respondents have issued the. transfer order with mala-fide
intentions to deprive him from his home town, as alleged. All other

allegations in this para are denied.

17. As to Para 4.7 :- It is submitted that the Applicant holds a

position of Senior Agronomist and as such he is capable of formulating
and creating his new research programmes suiting to the prevailing
conditions and need of the Area. Since, the applicant is a Senior
Scientist ( Agonomy ) having a wide experience in the field, he is a fit
person to assume the responsibility for strengthening the North
Eastern Region of India, at Jorhat. All other allegations in this Para

are denied.

18. As to Para 4.8 :- It is specifically denied that the scientists

quoted by the applicant in this para are enjoying in category ‘A’
stations since their appointment and got posted in the places of their

choice. The correct position is as follows :-

Dr. L.G.K.Naidu Came on transfer to Regional Centre
Bangalore after putting 12 years of service at
Delhi
Dr.- T.N.Haazare Came on transfer to Nagpur after putting one
, year of service at Delhi.
Dr. B.V.Bankar Came on transfer to Nagpur after putting two
years of service at Kolkata.

Dr. M. V. Venugopal Newly recruited for the position at Nagpur.

Dr. Rajendra Hegde Newly recruited for the positiori at Bangalore.
Dr. V. Ramamurthy Newly recruited for the position at Nagpur.
e Dr. A.K.Singh Newly recruited for the position at Udaipur.
\f)/\/ Dr. R.K.Yadav Came on transfer to Regional Centre, Delhi

\(;}Y\ after putting six years of service at Karnal.
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19. As to Para 4.9 :- Allegations in this para are false and incorrect

and hence denied. It is submitted that the applicant was recruited as
a Senior Scientist by the ASRB, New Delhi in the discipline of
Agronomy and posted at NBSS & LUP. For completing administrative
formalities, he was initially allowed to join at HQrs. at Nagpur on
29-12-1999. Since the post of Senior Scientist (Agronomy) was
available at the Regional Centre at Kolkata, he was shifted to Kolkata
in March, 2000. Thereafter, the applicant had requested for his
posting at his native place, Delhi and it was considered on
sympathetic grounds. Consequently, the app’licant was posted at the
Regional Centre of the Respondent No.3 at Delhi on 26-07-2000. At
Delhi, the applicant worked till July, 2004, when he was transferred to

Jorhat, in public interest and in administrative exigencies and as per

~ the Policy and directives of the Government of India for strengthening

the North Eastern Region of India.

20. As to Para 4.10 :- Contents of this para are not relevant in so

far as the transfer of the applicant is concerned as it is an incidence of

service, and moreover in an All India Service.

21. As to Para 4.11 :- It is submitted that the case for grant of his

annual increment is in process and after setting his service record

right, it will be released at the earliest.

22. As to Para 4.12 to 4.14:-  Allegations in these paras are

false and hence denied.

- 23, As to Para 4.15 :- It is submitted that the applicant is .

~ working in the pay scale of Rs. 12000-18300/- and the post of Deputy

Commissioner carried pay scale of Rs. 12000-16500/-. As per rules
his application for the post of Deputy Commissioner (Feed & Fodder)
was not considered because it is a lower post carrying lower pay scale.
The application of the applicant was forwarded but it was returned
back on 10-6-2005. As such the allegations are false and incorrect and

they are denied.

24. As to Para 4.16 to 4.23:- Allegations are false and incorrect

and hence denied.



:""rﬂ' -
2 v"*;\
s e

- L]
Y

9
| $9
25. In any view of the matter the instant O.A. is devoid of any merits

and is thus, liable to be dismissed.

e
GUWAHATI | KymMmy —

DATED: 5-08-2005 FOR & ON BEHALF OF
' RESPONDENTS 1 TO 3.
DIRECTOR
National Bureau of Soil Survey
Counsel for Respondents 1 to 3 & Land Use Planning

Amravati Road, Nagpur - 440 010

VERIFICATION

Verified and signed at Nagpur on this 27 th day of July, 2005

that the contents of paras 1 to 25 are true and correct to my

L
FOR & ON BEHALF OF

RESPONDENTS 1 TO 3.
DIRECTOR

National Bureau of Soil Survey
& Land Use Planning
Amravati Road, Nagpur - 440 010

knowledge and are believed to be true.
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0.A.No.150 of 2005

INTHE MATTER OF ;
Dr. Dharam Singh
... Applicant

-Versus-

Union of India & Others
...Respondents
-AND -

Rejoinder Submitted by the Applicant in the
above said Original Application against the
Written statement filed by the Respondents.

The humble Applicants submit this Rejoinder as follows:

D). That with regard to statement made in paragraph 1, (a), & (b) of the
Written Statement filed by the Respondent No. 1 to 3 of the above said
Original Application, the Applicant begs to state that same are not true and
also misleading to this Hon’ble Tribunal. This instant Original Application
is not barred by the principle of res-judicata. Your Applicant has earlier
approached this Hon’ble Tribunal by filing Original Application No.176 of
2004 before this Hon’ble Tribunal challenging the impugned transfer order
dated 14.06.2004. The Hon’ble Tribunal on 11.08.2004 after hearing both
the parties at the admission stage and was pleased to dispose the said
Original Application by directing the Respondents to dispose the
representation dated 22.06.2004 filed by the Applicant by a considered and
reason order within a period of 2 (two) months time from the receipt of this
order and further also directed the Respondents to pay the Applicant’s TA
etc. as per rules within a period of one month from the date of receipt of the

Q
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Pavore

said order. The instant Respondents vide order F.No.8-20/2004-IA.I1 dated ,
11" November 2004 dispose the representation dated 22.06.2004 ﬁledm

the Applicant. The said order dated 11™ November 2004 the Respondents
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have not reasonably considered the matter and pass an arbitrary, illegal and
malafide order. Hence the Applicant filed this instant Original Application
against the impugned order dated 11" November 2004 passed by the
Respondents. As such the contention of the Respondents regarding the
instant 'Original Application barred by the principle of res-judicata is
misconceived and also misleading to this Hon’ble Tribunal.

2).  That with regard to statement made in paragraph 2 & -3 of the
Written statement filed by the Respondent No. 1 to 3 of the above said
Original Application, the Applicant have no comment and beyond record
nothing is admitted. ' '

3).  That with regard to statement made in paragraph 4 of the Written
statement filed by the Respondents, the Applicant begs to state that the
same are partly true and also misleading to this Hon’ble Tribunal. The
Applicant begs to state that Before joining NBSS &LUP (ICAR), Nagpur
on 29-12-1999 as Senior Scientist your applicant diligently served in
various ICAR Institutes in different parts of the country including difficult
areas since 2-11-1981 in the following capacities

Sl.  Institutes  Place of Period Post /
No. under Posting Designation
ICAR ' From To
1.CSWCR& TI  Bellary, 12-11-81 11-11-84 Senior Technical.
Res Centre Karnataka Assistant ‘(T 4)

2. CARI Port Blair, 12-11-84 25-12-91 Farm Manager

Andaman & Nicober (7 years 2 months) cum Agronomist
Islands

3. IVRI Izatnagar, Barielly, 26-12-91 12-6-95 Senior Farm Manager
Uttar Pradesh _ cum Agronomist

4. Dept. of Krishi Bhawan, 13-6-95 28-12-99 Assistant Commisioner
AH&D New Delhi (Fodder Div.)

5. NBSS & LUP Nagpur, Maharastra 29.12.99 8.3.2000 Senior Scientist

6. NBSS & LUP Calcutta, West Bengal 9.3.2000  25.7.2000 Senior Scientist

7.  NBSS & LUP Delhi 26.7.2000 17.6.2004  Senior Scientist
8. NBSS & LUP Jorhat, Assam = 18.6.2004 continuing  Senior Scientist
(1Year 4 months)
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During last five years your applicant had been transferred four times to
different parts of the country unreasonably which is contrary to Agricultural
Service Rules 3(C) on page 2. Whereas during the same period his
contemporary colleagues have stayed till this date at the same place where
they choose initially to join. As such your applicant has been subjected to
frequent, unscheduled, unfair and unreasonable transfers causing itreparable
harm to your applicant only but the same has not been applied to others
which itself amount to malafide. The Respondents have violated the
provision of transfer policy of a Scientist as enumerated in Agriculture
Scientific Service Rules. The Respondents have also violated the guideline
held by the Hon’ble Supreme Court of India in E.P. Rayappa vs. State of
Tamil Nadu. (1974)4SCC 3:AIR 1974 SC 555. In the said case it was held
frequent transfers without sufficient reasons have to be held as malafide. In
another case B. Vardha Rao Vs. State of Karnataka, (1986) 4 SCC 131, para
6. The Hon’ble Apex Court held that the policy of transfer should be
reasonable and apply to everybody equally. The frequent, unscheduled and
unreasonable transfers can uproot a family cause irreparable harm to a
government servant and drive him to desperation. It disrupts the education
of his children and leads to numerous other complicétions and problems and
results in hardship and demoralisation. Therefore follows that the policy of
transfer should be reasonable and fair and should apply to every body
equally. |

ANNE =X is the photocopy of extract portion

of transfer policy of Agricultural Scientific Service

Rules.

4).  That with regard to statement made in paragraph 5 of the written
statement filed by the Respondent No.1 to 3 is not true and false. It is not
true that the Respondent No.3 is the Head of Jorhat centre and it is also not
true that there was any demand for the post of Agronomist for the Jorhat
centre. It is pertinent to mention here that the Head of the Jorhat centre of
National Bureau of Soil Survey and Land use Planning is not a party in the

instant case.

5) That with regard to the statements made in paragraphs 6 & 7 of

the written statement the applicant begs to state that the same are not true,
s

false and imrelevant. The said transfer malafide, illegal and improper. The

57
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applicant's transfer was a punitive measure because the applicant has raised
vigilance charges against the Respondent No.4, i.e., the Principle Scientist
and the then In-charge Head, Regional Centre of NBSS & LUP, IARI
Campus, New Delhi-12, who is now demoted to the post. of PFil{CiPal ,
Scientist wef 23-09-2005 due to administrative exigencies. It is to be stated
that though Respondent No. 4 is a party in the instant case and the architect of
thi%?éhé%ér, but till date he did not file any written statement i.e., he has
accc;,aed the facts in OA of the applicant. The said transfer has been issued

with an oblique motive and colorable exercise of power to save the

: : . 'mﬁa'-‘tM‘r‘i? (G-
Respondent No.4, who is a member of the committee to decide this type of A

transfer. The said transfer has been made in violation of the criteria, mode of
transfer, etc laid down in the Rule 5 of the Agricultural Scientific Service
Rules, decided with the approval of the SFC / GB and the President of ICAR
i.e., Union Minister of Agriculture, Government of India, which is also
simultaneously binding on the Respondents. Moreover, in a vindictive
manner, the applicant was stand relieved from his duty at New Delhi by the
Respondent No. 4 on the same day i.e., on 17.06.2004 afternoon. He was also
not given opportunity to claim his legitimate dues of TTA, the provision of at

least two months time for movement, joining time, etc as per Service Rules.

6) With regard to the cited cases in 7.1 and 7.2 of the written
statements the applicant begs to state that these are not relevant to the instant
O.A. It is to be stated that Lord Denning M. R. in Breen Vs. Amalgamated
Engineering Union (1971) 2 Q.B. 175 at 190:
"The discretion of a statutory body is never unfettered. It is discretion,
which is to be exercised according to law. That means at least this: the
statutory body must be guided by relevant considerations and not by
irrelevant. If its decision is influenced by extraneous considerations, which
it ought not to have taken into account, then thg decision cannot stand. No
matter that the statutory body may have acted in good faith; nevertheless the
decision will be set aside. That is established by Padfield v. Minister of
Agriculture, Fisheries and Food which is a landmark in modern
administrative law."
which has been quoted in the O.A. No. 235/2001, Guwahati Bench of CAT.
Similar observations are there in the cases of S.G. Jaisinghani & Union of
India [AIR 1967 SC 1427] in the Apex Court judgement and Y. Kurikesu v.
Senior Superintendent of Telegraph Traffic & Ors., O.A. 484 of 1993,

Ernakulam Bench of Central Administrative Bench in clarification with

vl
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reply in this instant rejoinder at para 1 i.e., the authority has not reasonably

considered the appeal of cancellation of the said impugned order of transfer.

12) That with regard to the statement made in paragraph 13 and 14 of
the written statement the applicant has already submitted his reply. in brief at
paragraph 1 of this instant rejoinder. However it is pertinent to mention here
that payment was made only at the intervention of this Hon'ble Tribunal only

- after a long time & after harassing the applicant.

13) That with regard to the statement made in paragraph 15 of the
written statement the applicant begs to state that the applicant states that the
same are false and misleading. The allegation made by the applicant in the
instant Original Application is well sustainable in the eye of law as well as
facts of the case. The Respondent No.2 has not reasonably considered the
representation of your applicant. The Respondent No.2 has been completely
misled by the Respondent No.3 & 4 by keeping him in darkness about the
irregularities committed by the Respondent No.4 and thereby they have
suppressed the real facts about the financial irregularities committed by the

Respondent No 4.

14) That with regard to the statement made in paragraph 16 of the
‘written statement the applicant begs to state that the applicant states that the
same are false and misleading. The applicant further states that none of these
Scientists mentioned in paragraph 4.8 of the Original Application have ever
served in any difficult station at any stage of their service and some of them
are serving for a quite longer time compared to your applicant for a longer
period according to their initial self-choice. As sﬁch the way of treatment to
the Applicant by the Respondents in regard to his transfer is unfair, arbitrary

and violative to the transfer policy.

15) That with regard to the statement made in paragraph 17 of the
written statement the applicant begs to state that the applicant states that the
same are false and misleading to this Hon'ble Tribunal. There are a number of
scientists in NBSS & LUP with wider experience to shoulder the
responsibility at Jorhat than your applicant. The concerned Authority of
NBSS & LUP are creating obstacle everyway and harassing your applicant
since the said transfer in pursuing the research programme. The said
statement is vague, as there was no project what-to-say of any high priority

project/ Till date no project has been given to your applicant.

Y
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16) That with regard to the statement made in paragraph 18 of the
written statement the apphcant begs to state that the same are false and
misleading to this Hon'ble Tribunal. It is noteworthy that the Respondents
have acceded that almost all the scientists are enjoying in Category ‘A’

stations since their appointment as has been submitted by your applicant.

17) That with regard to the statement made in paragraph 19 of the
written statement the applicant begs to state that the same are false and
misleading to this Hon'ble Tribunal. Further it is to be stated that there was no
administrative exigencies rather the transfer was made under extraneous
consideration to deprive your applicant from important ongoing projects as
stated in Paragraph 4.7 of the O.A. and it was made to militate your applicant
and thereby to suppress, SWeep and perpetuate the huge financial irregularities

of the Respondent No.4.

18) That with regard to the statement made in paragraph 20 of the
written statement the applicant begs to state that the same are false and
misleading to this Hon'ble Tribunal. Your applicant states that the submission
made in paragraph 4.10_of the 0.A.by your applicant is highly relevant as
these are directly related to the transfer policy of Scientists 6f the ICAR, i.e.
Mode of Transfer (para 5 and vide D.O. letter No. 7(23)/81-Per-I dated 03-
04-1981 (page 35 & 36) of ‘Agricultural Scientific Service Rules). Your
applicant is suffering from acute interstitial cystitis, which is very painful and
with hardly any treatment till date & needs immediate support of family and

friends. The wife of your applicant is suffering from fibroid.

19) That with regard to the statement made in paragraph 21 of the
written statement the applicant begs to state that the same are not correct and
misleading to this Hon'ble Tribunal. The reply of the respondents made in the
written statement in paragraph 21 is malafide and the harassment continues
till today - as the matter is not settled yet even after one and a half year as the

submission has been made in paragraph 4.11 of the O.A. by your applicant.

20) That with regard to the statement made in paragraph 22 of the
written statement the applicant begs to state that the same are not correct and
are misleading to thi$ Hon'ble Tribunal. Your applicant states that the reply
made by the Respondents in paragraph 22 corresponding to submissions made

in paragraph 4.12 to 4.14 of the O.A. are highly relevant to the case. The mere

(4)..Q
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denials are not sustainable without production of any evidence against the

submission made by your applicant.

21) That with regard to the statement made in paragraph 23 of the

‘written statement the applicant begs to state that the same are not correct and

are misleading to this Hon'ble Tribunal. The submissions made in paragraph
4.15 of the O.A. stand relevant. The Authority illegally denied to forward the
application on Feb, 2005 for the post of Deputy Commissioner (Feed and

Fodder) with vindictive attitude - though on an earlier occasion, during the

year 2001, under similar circumstance, the Respondent No.3 acted reasonably

vide letter No. F. No.4-106/01-02/ADM/18641/2 dated 28% December 2001.

.22) That with regard to the statement made in paragraph 24 of the

written statement the applicant begs to state that the same are not correct and
are misleading to this Hon'ble Tribunal. Your applicant .states that the reply
made by the Respondents in Pafa 24 is false as the Respondent No.3 made an
illegal and arbitrary transfer to your applicant with the malafide intention a) to
deprive him completely from his high priority on-going research prolect at
Delhi Centre. b) to accommodate their chosen person - unfairly & with
undisclosed reasons, c) to suppress the facts of huge amount of financial
irregularities and instead as a punitive measure has issued the said transfer to

militate your applicant, d) to harass, persecute and break moral of an honest

officer and e) to deprive your applicant from his legitimate rights. Hence the

complaints made in paragraph 4.16 to 4.23 of the Orlgmal Apphcatlon stand
valid. Moreover, it is to be stated that in a case of A.D. Sharma and others vs.
UOI & others 7/2003 OA No. 283 & 284 of 2002, Jodhpur Bench of the
Central Administrative Tribunal held that an order of transfer which is used as
cloak for punishment will be a malafide exercise of power and llable to be set

a51de

From the above, the written statement submitted by the Respondents
No. 1, 2 and 3 are wholly bereft of substance and no credence ought to be
glven to it and the Respondent No. 4 has failed to submit reply Thus, in view
of the abject failure of the Respondents to refute the contentlons » avertments,
questions of law and grounds made by the Applicant in the Original
Apphcatlon filed by the Applicant deserve to be allowed by this Hon'ble

Tribunal.

Cf
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VERIFICATION

I, Dr.Dharam Singh, Senior Scientist, National Bureau of Soil
Survey & Land Use Planning, Regional Centre Jorhat, Jamuguri Road,
Borbheta, Jorhat-785004 do hereby solemnly verify that the statements made
paragraph nos. |/ 2, Qo 2] '
are true to my knowledge, those made in paragraph nos.<26R_ Byt 2oh—

3 are being matters of records are true to
my information derived there from which I believe to be true and rests are my

. humble submissions before this Hon’ble Tribunal. I have not suppressed any

material facts.
- And [ sign this verification on this the igyday of Noy 2005.
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(7 - . TRANSFER POLICY

According to Rule 20 of the Rules-or Agricultural Research Senvice. a
scientist 15 liable to transier to any place in India. A scientist is aiso
required 1 serve a minirnum period of time in backward.or comparativeiy .
less developed area of the country, as may be determined and decided vy~ -
the Contralling Authority. The-question of evolving suitable guidelines for - -

+ making transfers of scientists of ARS from one place to another has been
considered, and it has been decided with the approval of the SFC/GB and

the-President, Indian Council of Agricultural Research that the iollowing .
revised guidelines will be observed for making transfers of ARS Scientists
to another, and within ‘the lnstituig with effect from

from one Institute
17.11.1980.

1. A CﬁtodaL The transfers of scientists will be .r'nadefA

‘ _ {a) to correct imbalance in the cadre strength of scientists in various -

. disciplines at different institutes; and also within an Instinute inciud-
ing regional stations. S -

- {b) to fill positions in m'gh-p'ri'ority projects - where direct recruitment - o
through the Agricultural Scientists Recruitment Bozrd mavresukin -

-delay.in the implementation of programmes.’ -
(c) to utilize the experience of scientists in appropriate fields,

L (d to _p_ost scientists in backward or comparatively less developed,

areas in accordance with the provisions of Rule 20 (2) of the ARS
‘Rules. ~+ T o
{e) for acministrative rezsons.
© 2. Categorisation cf Stations
“The stations. in-which e
B will form orie group, C in second group. and D and E in third group.

/4. Tenure of posting

The tenure of posting will r)onnallj be five years in the first group, four

- vearsinthe second group, and. three years in the third group. The scien-
- tist on' ¢ ipletion of. tenure of five years in the first group will be
- transterred to the third group. and on completion of three years tenure iri

_ that group to-the ‘second group and then tg the first group and so on. [f o

4. Time of transfer

ICAR Institutes and’centres are 'located = -
have been categorised as A.E.C.D'and E: For purpoeses of transfer A and’

- T AnNesang %

TRANSFER POLICY ) |

-any sclentist working in second and third group i.e. category C,D and E

stations does not want to be disturbed he may.be allowed to continue in

those stations. A sclentist is required to spend at least a minimum of three
years in group three stationsi.e. Cateqow E station during his entire
+ career. Sclentists over 55 years in age may not be disturbed from their
-+ existing places of work without their consent, as far as possible. '

ICAR'S DECISIONS

© (1) Transfer trom difficutt areas to & more favourable area -in

public interest. A scientist should be allowed to have a tenure of four

vears in difficult areas. He may be considered for transfer from the difficult
areas after completion of four. years to a more favourable area situated in

'~ categories'A,B-or C. The period of tenure for Category D and E station -
has been increased from 3 to 4 years as for continued research a mini-
mum period of four years will be necessary. The transfer of a scientist .

from a difficult area after he completes his tenure of 4 years, is to be

. considered as in public interest. He will, therefore, be entitled to transfer
'TA, Joining Timeetc. - = - : o S

As far as poséible transfers should .normally be ‘made by the end or
* March when the academic session of the schools and colleges will come to”

close so as not to disturb thé education of the children.

5. Mode of transfer

* - Transfer will be'made in' the order of ‘length of stay at a particular

- place, i.e. the scientists who have serveg longest in a station will be trans-
ferred first. The scientists who have served for a long.period in stations |
included in the second and the third groups will be considered first for °
transfer. While computing the length of service for transfer the period

- already rendered in B,C and other areas should be taken into account. In

case of inter-institutional transfer, Directors should be consulted or

informed in advance. While transferring the scientists, consideration should -
~ be given to'its effect on research programmes so that no programme is .
. disrupted: Transfer not of a routine nature according to pattern, but on .
- administrative/disciplinary grounds should be ordered by the Directors in
the Centres/stations under them after getting the prior approval. of the

Director General, ICAR. - _ I
- . : "ICAR'S DECISIONS

No.3:2/78-PerIV deted 14.06.1982)

e T TR R ek e
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32 AGRICULTURAL SCIENTIFIC SERVICE RULE

(1) Institute may develop guidelines for intra-institutional trans-

\ fers. There is preconceived notion that in some Institutes transfers are
.7 being made for reasons other than the needs of the research programme. -

It has been decided by the. Controlling Authority that, in the interest of
uniformityv of treatment, the Directors of the Institute who have Regional
Station/Centres outside the headquarters of the Institute may develop

guidelines for intra-institutional transfers in consultation with the Manage-~

ment Committee at the Institute. The guidelines evolved will be sent to the
( S © (Na8-16/76-PerV dated 28.02.1979)

. (2) Transfers should be kept to the _)nin'imuni,:lsbd resorted 10
only in the interest of work and.in. public interest. The question of
transfer of scientists from one Institute to’ its Regional Stations/Centre

. and vicewersa 15 to be taken care of by the respective Institutes them- .
-+ selves, in accordance with the prescribeq guidelines. In pursuance of Rule -
"+ 20(2) of the ARS rules, scientists have to be posted in backward or less

. developed areas of the country where the Regional Stations/Centres of
. various Institutes are located. Sufficient emphasis has to be, laid by the |
various Research Institutes on the necessity for bring about intra-institu-

tional transfers of scientists with research experience from the main

. Institute to their Regional Stations/Cenitres located in backward areas so
“that such Centres do not suffer for want of experienced. scientific leader-

ship, at least in key positions. As per para 5 of the guidelines, while trans- -

ferring the ‘scientists, consideration should be given to its effect on -

research programmes so that no programme is disrupted. The idea is that

Tansfers-should be kept to the minimum. and- resorted to only in the -

interest of ‘work and in Public interest. For this purpose each Institute

* should prepzre a'list of scientists, who'cari be transferred to outstations or

from one stations to another.. Within this group, length of stay at a

E . particular research station should be the criterian for determining the

priority for transfer. It is obvious that Directors will have to use consider-

. 2ble discretion despite guidelines in first preparing-the list-of scientists
who should be considered for transfers in a particular vear arid secondly to . -
.decide their posting. It would be advisatie ‘to have a committee at -

" Institutes level to advise the Director in.such matter and to ensure

objectivity in decision making. In our transier policy priofity should be

©+ .given to the postinig of sticiuists in backward areas. out of those who have
" not served in backward/tribal/remote areas ar any time in their career..
R ' No.8-16/76PerlV dated 18.07.1981)

A_ (3 Director Gar';eral‘t_o' be apprised through a_quarfeﬂy-stéte— .

- knowledge of the local language.
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ment about the scientific staff transfers. The pclicy of the ICAR is to

keep transfers of scientific staff to the mmimum, to enable a scientist to

advance in his/her carger while continuing to work on problems relating
to a particular crop, animal or area of agricultural study over an extended
period of time. The cardinal.principle is to let the scientist grow in their
Tespective fields subject to administrative requiremnents. It has been noted
that in spite of the above principles, in certain Cases, scientists have been

'~ transferred quite frequently and at times have been asked to look after

non-scientific jobs. As a result that their scientific output has suffered.

Such a tendency should be discouraged ard the above principles should

be followed to the extent possible, ‘commensurate with administrative
exdgencies. The Directors are competent to order intra-institutional trans-
fers of sclentific and technical staff, but DG would like to be apprised

through a quarterly staternent about the scientific/technical staff trans-
- ferred from one place to the other within the Institute. In giving ‘the-
+ statement, the place of previous posting and the length of posting at the’
_station'should also be indicated. - .~ - - T - -

. (4) Transfer of the officers/staff in Co-ordination Colls. In order

to maintain continuity in respect of staff working in the Co-ordination

" Cells of the All India Co-ordinated Research Projects located at the
* Institutes and to avoid disruption of work due to, frequent change of staff

n Coordination- Celis, the transfer of the officers/staff er.gaged on the

-work of the Co-ordination Cells may be resorted to only in exceptional
circumstances. Even ini such cases, the. transfer may be done in consulta- -

tion with the Project Co-ordinator.

6. Distipline of the Scientist on transter

The discipline of the scientist transferred shall be the same, Transfer of

*NoB(16)/76-PérlV dated 10.09.1984) -

(N918-14/84-Per.-l\/.aatad 04.02.1985)

scientist engaged in extension work will be made in accordance to their

7. Retention of acco‘mho_d&ﬁon_

- Scientists transferred to a station fnay' be allowed to refain their

. Tesidential accommodation at their place of _posting before their transfer
for a period of two months frorn the date of relief. Such scientists should
also be allotted residential accommodation in the new Institutes within
'fwo months from the date of their joining. ~. - . -~ :

_ 8. qutponemént.of»as'ses‘»smdnt for ‘scientist hot broceéding on’
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transfer.

\_~ [ a scientist transferred in accordance with this pattern to a station

duded In any of the Groups does not proceed oni transfer‘or delays it for
"sane reason or the other, his assessment for merit promotion or advance
inrements shall be deferred till he complies with the transfer orders. The
period by which he delays the transfer will not be taken into account for
camputing the five years period of service for assessment. :

" - & Transfer committes E

) The t'rahsfef committee for inter institute transfer as approved by
" Dector General will have the f>liowing officers at the Councﬂs Head- -

(1) Director General, ICAR| ...Chairman.
(2) Secretary, ICAR e Member
~ (3) Deputy Director Genera! (S), ICAR - Membgr.
" {4) Deputy Director (Personnel), ICAR . Member

i to the above mentioned pattern and on the recommendations of the

- Gemmittee. The orders-of transier will be issued at least two mionths in -

alance. to enablée the scientists to make preparations for their move-

ment. Representations received from the scientists or from the Directors -

-omthis matter will be considered by the Council. For considering cases of

 tmnsfers from Institute to regiona! stations and vice-versa a similar com-.
ritee will be set up the Director of each Institute. Representations agains:* -

. tanslers received from the scientsts will be considered by the Institute.

(No.8-16/76-Per.IV dated 23.02.1981;
:‘ . g List of scientists eligible for transfer . .

"By the’ 31st March everyvear. the Directors of the Institutes shall
imvard Uiz Heaoquarters a Iis: ¢ scientists who have become eligible for -

 mosfer The list need not conmi=. the names of the scientists who can be
tamsferred according to this ranzm by the Directors themselves from the

" - Ragional ‘Station/Centres i &z Headquarters of the Institute and
. ve-versa. There should, howzver be uniformity in intra-institutional -
. -tuamsfers. . o o -

Y

-

—\°x -

. The transfer commlﬁée shaﬂ consider the question of transfers accord-

“11.Extraneous and outside ;Sralgsum‘s‘

- against the' transfers made- ace
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~ ICAR'S DECISIONS

(1) Proformae for list of eligible sclentists for transfer. In'crder to
consolidate the required information for submission to the Transfer
Committee for consideration, two proformae have been devised which
are given at the end of this Chapter, Proforma relates to-the particulars

(s

of those scientists who are eligible for transfer on the basis of the revised -

guidelines. Proformad] relates to grade/discipline wise cadre strength ‘in
respect of sdlentific posts as on 31st December of the year.and the staff in

-position against these posts ineach category as per para 2 of the
.guldelin_es. : : ) . : ’ :

(No.7(23)/81 Per.| dated 03.04.1981) -

(2 Restricting the number of scientists ‘be'long'ing to the state

where an ICAR institute s located, It has .been decided" with the
approval of the GB and the President, ICAR that the number of scientists

posted at an .bwﬁhngs/@ntreS/Staﬁom should be as'under. .- B

(a) Scientists belong to the state where the -

) .. not more
inst_imte/Centre/StaﬁQn is located - than 50%
) Scientists belonQin_Q to the state neigh- . not more
bouring the state in which the Institute - than 25%
etc., is located: . ’ L
. {¢) From other states ‘ o .. not less .
- I o S than 25%

.It h.as been.d'ecided that the above fnentioned pércentage shall be
maintained subject, of course, to the availability: of scientists required for

various disciplines at an'lnstimte/Centire/Smtiom:

- NG.8(7)/86-Per IV dated 28.04.1987)

provision of CCS{Conduct) Rules as applied to thie Council's employees.
. - (No.8:16/76-Per.IV dated'17.11.1980)

_PROFORMA()

Wal -
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\ - o | - A | |
; o . PROFORNA (1)
S.zrement showing the list of Scientists who are - ) - . : A . -
ghcine for inter- institutional transier on the basisof et ' "Statement showing grade/discipline wise cadre strenth and
me‘rew.sed gur‘d'nes L - 3 .- the numbér Of Si‘)enhsts \L'ho are in poghon as on
'Sl Name o:: the Scienﬁs‘t .~ Grade to Disci- - - Present place o
No. S : which - - pline . of posting . , - - :
' belongs . R -~ . SL-  Discipline ° Sanctioned posts . Sanctioned posts
: T : : 3 4 5 o . No. . o ~aspercadre strength . & not included -
L 2 ST - o : _ , S - in cadre strength -
S ‘ ' $1.§2 $3° . S$1 S2 3
' Timeme—e 0 1 2 3.4 5 6 7. 8
\/ La}gﬁwo, semce rendered by the Saent)st atvarious =~ . o C e o - oo .
lnsbtutes,’thons/Centres categorised as A,B,C,D and.E. This . * (i) Category A&B
- period will also mclude the penod of the Non ARS service *(ii) Category C’ ,
e — : _*(iii) Category D&E ~
Group Tme A Gro.up Two .~ " Group Three R
Categorisscas . . Categorisedas. ° © - Caregorised as
- A&Bsmsons. - Csmton - - D&Estation
6 . . 7T s .Totalmsts . Postsfilled ~"1POStsvacant " Remarks
— S -sanctioned . Co o
: : (Col.3&4) $1 82 $3° 31
Re:ommendabons of the Dxrector : T o : _ ' o S 2 S 3
" to that efect that rio Research Programimes Co Remarks e : — _ : : ’
will bz disrupted in case the scientist - S S . 9 10 11 12, - 13 14.15 Py
s*-arsferredtotheotherstates. ) Co ' o - - : : _ . 3 1‘_1'.15 . 16

- - . ‘Notg Information may be glven Ce:me/Statlon wise separately tor
. eachcategow mdxcated in the proforma as per the revxseo

' I\ote This s:a&ement may be prepared in the order of length of service S gmdelmes L
g ﬂé\-\v“c\ o

" pui bv the scientist concerned i.e: to say that the scientist having -
longer penod of postmg will be shown flTSt and so on.



AGRICULTURAL SCIENTIFIC SERVICE RULES
() Schecled Castes means such castes, races or. tribes or. parts of or
. groups within such castes, races or tribes as are deemed under

pose uf the Constitution. ‘ .
(n) Schextuled Tribes means such tribes or tribal communities or parts
of or yroups within such tribes or tribal commumities as are needed
. under article 342 of the Constitution to be Scheduled Tribes for the
purpose of the Constitution. o ,
(o) pervk e means the ARS constituted under rule 5.

|- 3/6 octives
B joct

. - tion and management of the Agricultural Research Service propased in

t . theseyules. - ST o
. graduates from’ the universities as may have an aptitude for
resei ch in various branches of agriculture, ‘ S

‘be sis,

A - " fecsio wl growth and lifedong specialisation without any constraint,
’\B and t¢ promote individual and collective initiative for improving the
~

. relating to all aspects of agriculture, : - .
* {d) to pr¢ mote team work and genuine professional collaboration par-

rivaln -

" agricultural study, for an extended period of time.

. and a-tvancement, '

- to ens are that interchange o
~ each. performance and research management responsibilities
| takes slace smoothly and reciprocally, .. I

\ artick 341 of the Constitution to be Scheduled Castes for the pur—..-

: 'ﬁ_ie following overall objectives are inten'ded’ to-govern the constitu- - -

" (a) to ath act, recruit and train the most promising graduates and post- A ok

5. Constitution of the service -

" @) to jnduct-proven talent and experience into the Council by direct " ' ‘
- re€rui-ment pf ‘highly qualified scientists on a permanent or 2 tenu-

4 to ger erate a sientific culture and opportunity for continuous pro-- .
produe:tivity of research and application of knowledge in matters . '

« . ficdalyon an interdisciplinary basis and to eliminate unhealthy

(e) to enble a scientist to advance in his career while coritin,mng to. -
work on problems relating to particular cropi_‘anim,al or area of -

(f) to give explicit-recognition to the Tesearch managemnent function,
~ ‘and t.» ensuré that those desiring and having an aptitude for .-
résea) ch management and ce-ordination responsibilities are able to’
- conceatrate on the task of effective planning and implementation -
of research programmes and of promoting organised cooperation,’
(@) to derelop an-effective system of career. planning, management .

f scientists between positions invowing

(i) to facllitate mobility of sclentists from one Institute of the ICAR to
another as also from the ICAR to sister organisations like universi-
ties, CSIR, BARC, eic. N : :

() to facilitate scientific attention to the problems of areas of the coun-

- try whose potential for agricultural growth is yet to be converted
into wealth rmeaningful to the people. ' ‘

4. Scope

All posts in the grades mentioned in Rule 6, except those excluded by
a specific order of the Controlling-Authority, the incumbents of which are

.engaged in Agricultural Research and Education (including Extension Edu-
~ cation) whether in Physical,. Biological, Statistical, Engirieering, Technol-
ogy, Home ‘or Social Sciences, ‘inchidinig’ those engaged in planning,.

programming and management of scientific research, shall be-deemed to

" be included in the Agricultural Research Service.- .~

" There shall be constituted a service known as AgnculmxalResearch ’

Service (ARS) consisting of .scientists recruited to the service under rules .

10 and 11.

-
».a

6. Grades

There shall be the foﬁowing grades in thé service with pay scales, sﬁb—::

ject to revision from time to time, as indicated against each:

Scientist . . Rs:2200:4000
- Senior Scientist Rs.3700-5700
" Principal Scientist - Rs.4500-7300"

i hiss beon decided with the approval of thie Government and the.

- President,ICAR to add the-following new rules below-Rule 6 of the ARS |
. Rules: LT

. 6(a) The Research Management Positions _(RNist as dafined in the‘_‘ i

- Recruitment rules of. the higher. scientific posts . (not printed) may
be treated as cadre posts within. the Agricultural Research Service
with effect from the. 13 January, 1988. The Scientiss to man the.

cified RMPs shall be directly. recruited through the ASRB in the p'H* 4l

\/{_’\ — : co ARND RNULLD . e QO o+

tio.
the

first instance for a tenure of 5 years. Th ier, the il '
o c _ year§ "'l'heraaher,v the Council may M Y



